
LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, March 16, 1967/PhalgU1l4 25, 1888 (Saka) 

No.1 
1. Silence 

,/To mark the solemn occasion of the first sitting of the Fourth 
,"Lok Sabha, Members stood in silence for a short while. 

2. List of Members elected to Lok Sabha 

Secretary laid on the Table a Book, presented to the Speaker by 
the Chief Election Commissioner, containing the list of Members 
elected to the Lok Sabha at the general election of 1967. 

3. Oath or Affirmation 

487 Members made and subscribed the oath or affirmation 81 
follows and took their seats in the House:-

196 in Hindi 
131 in English 
35 in Tamil 
31 in Bengali 
19 in Sanskrit 
13 in Urdu 
13 in Oriya 
12 in .. Malayalam 
10 in Kannada 
8 in Telugu 
7 in Marathi 
5 in Punjabi 
5 in Assamese 
1 in Gujarati and 
1 in Kashmiri. 
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4. Resignations of Members 

The Speaker pro tem informed the House that the following 
Members had resigned their seats in Lok Sabha with effect from 
the dates mentioned against their names:-

(1) Shrimati Vijaya Raje Scindia 

(2) Shri Gouthu Latchanoo 

(3) Shri Jashvant Mehta 

6th March, 1967. 

6th March, 1967. 

11th March, 1967. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 17th March, 
1967). 

S. L. SHAKDHER, 
Secretary. 
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LOK SABHA 

{ULLETIN-PART I / 
[Brief Record of Proceedings] 

Friday, March 17, 1967jPhalguna 26, 1888 (Saka) 

No.2 

1. Oath or Aftirmation 

Ten Members made and subscribed the oath or affirmation as 
follows and took their seats in the House:-

3 in Hindi 
3 in English 
1 in Sanskrit 
1 in Oriya 
1 in Tamil and 
1 in Malayalam 

2. Motions for Election of Speaker 

(i) Dr. Ram Subhag Singh moved the following motion:-

"That Shri N. Sanjiva Reddy, a member of this House, be 
chosen as the Speaker of this House." 

Shri Krishna Chandxa· Pant seconded the motion. 

(ii) Soo N. Dandeker moved the following motion:-

"That Shri Tenneti Viswanatb:an, a member of this House, 
be chosen as the Speaker of this House." 

Shri Surendranath Dwivedy seconded the motion. 

(iii) Shri Shripad Arnrit Dange moved the following motion:-

"That Shri Tenneti Viswanathan, a member of this House, 
be chosen as the Speaker of this House." 

Shri Indulal Kanaiyalal Yajnik seconded the motion. 

[P.T.O. 
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(iv) Shri P. Ramamurthi moved the following motion:-

"That Shri Tenneti Viswanathan, a member of this House, 
be chosen as the Speaker of this House." 

Shri Tridib Kumar Chaudhuri seconded the motion. 

(v) Shri Madhu Limaye moved the following motion:-
"That Shri Tenneti Viswanathan, a member of this House, 

be chosen as the Speaker of this House." 
Shri A. K. Gopalan seconded the motion. 

(vi) Shri Atal Behari Vajpayee moved the following motion:-
"Tha.t Shri Tenneti Viswanathan, a member of this House, be 

chosen as the Speaker of this House." 
j ShTi Balraj M'adhok seconded the motion. 
On the motion moved by Dr. Ram Subhag Singh the House 

diVided, Ayes 278; Noes 207. The motion was accordingly adopted 
and. Shri N. Sanjiva Reddy was chosen as the Speaker.;;-

~hrimati Indira Gandhi ano/Shri M. R. Masani conducted Shri N. 
SanjiV'a Reddy to the ChaieJ 

3. Felicitations to the Speaker 
The following members offered felicitations to the Speaker:-

(1) Shrimati Indira Gandhi 
(2) Shri M. R. Masani 
(3) Shri Atal Behari Vajpayee 
(4) Shri K. Anbazhagan 
(5) Shri Shripad Amrit Dange 
(6) Shri Ram Se'\\-ak Yadav 
(7) Shri A. K. Gopalan 
(8) Shri Surendranath Dwivedy 
(9) &hri N. C. Chatterjee 

(10) Shri Ebrahim Sulaiman Sait 
(11) Shri Prakash Vir Shastri 
(12) Shri Frank Anthonv 
(13) Dr. Govind Das . 
(l4) Shri Tenneti Viswanathan 

The Speaker in reply thanked the members. 

(Lok Sabha adjourned tm' half-an-hour after the President's 
Address on Saturday, ."e 18th March, 1967). 
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S. L. SHAKDHER, 
Secretary. 



LOKSABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Saturday, March 18, 1967/Phalguna 27, 1888 (Saka) 

No.3 

1. Oath or Affirmation 

Two Members made and subscribed the oath or affirmation as 
follows and took their seats in the House:-

1 in Hindi and 

1 in Bengali 

2. President's Address-laid on the Table 

Secretary laid on the Table a copy of the President's Address to 
both Houses of Parliament 'assembled together on the 18th March, 
1967. 

3. Obituary references 

The Speaker, Shrimati Indira Gandhi and Shri M. R. Masani made 
references to the passing away of Shri Sadashiv Govind Barve, who 
was a member of the Fourth Lok Sabha, Dr. Gopichand Bhargava. 
who was a member of the Constituent Assembly of India, Dr. Lanka 
Sundaram, who was a member of the First Lok Sabha, Shri Radhelal 
Vyas, who was a member of the Provisional Parliament, First Lok 
Sabha, Second Lok Sabha and the Third Lok Sabha, Shri Algu Rai 
Shastri, who was a member of the Constituent Assembly of India, 
Provisional Parliament and the First Lok Sabha, Shri Sadath Ali 
Khan, who was a member of the First Lok Sabha and the Second 
Lok Sabha, Shrimati V. Vimla Devi, who was a member of the Third 
Lok Sabha "and Shri Apurva Kum'ar Chanda, who was a member of 
the Central Legislative Assembly of India. 

Thereafter members stood in silence for a short while as a mark 
of respect. 

[p.T.O. 
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,; 4. Motion of No-confidence in the Council of Ministers 

The Speaker asked those members who were in favour of leave 
being granted to Shri Atal Behari Vajpayee, to make a motion of 
N CK!onfidence in the Council of Ministers, to rise in their places. As 
not less than fifty members rose, the Speaker declared.Jhat leav~ 
was granted and the motion would be taken up today.,/· 

5. Papers laid on the Table -.-
The following papers were laid on the Table:-

(1) A copy each of the following Ordinances, under provisions 
of article 123(2) (a) of the Constitution:-

(i) The Mineral Products (Additional Duties of Excise and 
Customs) Amendment Ordinance, 1966 (No. 12 of 1966) 
promulgated by the President on the 15th December. 
1966. 

(ii) The Essential Commodities (Second Amendment) Ordi-
nance, 1966 (No. 13 of 1966) promulgated by the 
President on the 23rd December, 1966. 

(iii) The Land Acquisition (Amendment and Validation) 
Ordinance, 1967 (No. 1 of 1967) promulgated by the 
President on the 20th January, 1967. 

(iv) The Representation of the People (Amendment) Ordi-
nance, 1967 (No. 20f 1967) promulgated by the Presi-
dent on the 28th Febnurry, 1967. 

(2) A copy each of the following Notifications under sub-sec-
tion (2) of section 3 of the All India Services Act, 1951:-

(i) G.S.R. 1779 published in Gazette of India dated the 26th 
November, 1966, making certain amendments to 
Schedule III to the Indian Administrative Service 
(Pay) Rules, 1964. 

(il) G.5.R. 1832 published in Gazette of India dated the 3rd 
December, 1966, making certain amendments to Sche-
dule lIT to the Indian Police Service (Pay) Rules, 1954. 

(iii) The All India Services (Discipline and Appeal) Amend-
ment Rt4es. 1966, published in Notification No. G.S.R. 
1878 in Gazette of India dated the 10th December, 1966. 

(iv) G.s:ft. 1882 published in Gazette of India dated the 10th 
December. 1966, containing corrigendum to G.S.&. 1270 
published in the Gazette of India dated the 20th 
August, 1966. 



(v) The All India Services (Provident Fund) (2nd Amend-
ment) Rules, 1966, published in Notification No. G.sm. 
1913 in Gazette of Indi'a dated the 17th December, 1966. 

(vi) The All India Services (Death-rum-Retirement Benefits) 
(2nd Amendment) Rules, 1966, published in Notifica-
tion No. G.S.H. 1915 in Gazette of India dated the 17th 
December, 1966. 

(vii) The All India Services Computation of Pensions (Amend-
ment) Regulation, 1966, published in Notification 
No. G.S.R. 1916 in Gazette of India dated the 17th 
December, 1966. 

(viii) G.S.R. 1956 published in Gazette of India: dated the 24th 
December, 1966, making certain amendments to Sche-
dule III to the Indian Administrative Service (pay) 
Rules, 1954. 

(ix) G.S.R. 1957 published in Gazette of India dated the 24th 
December, 1966, making certain amendments to Sche-
dule III to the Indian Administrative Service (Pay) 
Rules, 1954. 

(x) The All India Services (Compensatory Allowance) 
Amendment Rules, 1966, published in Notification 
No. G.S.R. ]958 in Ga~ette of India dated the 24th 
December. 1966~ 

(xi) G.S.R. 1990 published in Gazette of India dated the 31st 
. December. 1966, making ceTtain amendments to Sche-
dule III to the Indian Administrative Service (Pay) 
Rules, 1954. 

(xii) G.S.R. 1992 published in Gazette of India dated the 31st 
December, 1966, making certain amendments to Sche-
dule m to the Indian Administrative ~rvice (Pay), 
Rules. 1954. 

(xiii) G.S.R. 1993 published in Gazette of India dated the 31st 
December. 1966. makin(! certain amendments to Sche-
dule nI to the Indian Police Service (Pay) Rules. 1954. 

(xiv) The All India Services (TraveIlin(! Allowance) (Amend-
ment) Rules. 1966. Dublished in Notification No. f:.S.R. 
66 in Gazette of India dated the 21st January. 1967. 

--~-- .. --- .. -~ [p.T.O. 
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(xv) G.S.R. 69 published in Gazette of India dated the 21st 
January, 1967, making certain amendments to Schedule 
TIl to the Indian Administrative Service (Pay) Rules, 
1954. 

(xvi) G.S.R. 70 published in Gazette of India dated the 21st 
January, 1967, making certain amendments to Sche-
du1e TIl to the Indian Administrative Service (Pay) 
Rules, 1954. 

(xvii) G.S.R. 136 published in Gazette of India dated the 4th 
February, 1967, making certain amendments to Sche-
dule TIl to the Indian Administrative Service (Pay) 
Rules, 1954. 

(xviii) G.S.R. 137 published in Gazette of India dated the 
4th February, 1967, making certain amendments to 
Schedule III to the Indian Administrative Service 
(Pay) Rules, 1954. 

(3) A copy of Proclamation issued by the President on the 
6th March, 1967, revoking the Proclamation issued by 
the Vice-President, discharging the functions of the. 
President, on the 24th March, 1965, in relation to the 
State of KeTala, pubUshed in Notification No. G.S.R. 
298 in Gazette of India dated the 6th March, 1967, under 
clause (3) of article 356 of the Constitution. 

6. Statement re: Supplementary Demands for Grants (General) for 
1966-67 

Shri Morarji R. Desai presented a statement showing Supple-
mentarv Demands for Grants in respect of Budget (General) fCYI' 
1966-67. . -u. _. '-1"" - '---r 

7. Statement re: Supplementary Demands for Grants (Goa. Daman 
and Diu) for 1966-67 

Shri Morarji R. Desai presented a statement showing Supnle-
mentary Demalnds for Grants in respect of Union teTIitory of Goa, 
Daman and Diu for 1966-67. 

8. Statement re: Sup!Jementary Demands for Grants (Railways) 
for 1966-67 

Shri C. M. Poonacha presented 'a statement showin~ Supple-
mentary Demands for Grants in respect of Budget (Railways) for 
1966-67. .: - . -. - ; 

8· 



9. President's Assent to Bills 

(i) Secretary laid on the Table following ten Bills passed by the 
Houses of Parliament during the Sixteenth Slession of Third Lok 
Sabha and assented to by the President:-

(1) The Kerala Appropriation (No.3) Bill, 1966. 
(2) The Kerala Appropriation (No.4) Bill, 1966. 
(3) The Kerala Appropriation (No.5) Bill, 1966. 
(4) The Appropriation (Railways) No.3 Bill, 1966. 
(5) The Appropriation (Radlways) No. 4 Bill, 1966. 
(6) The Appropriation (No.4) Bill, 1966. 
(7) The Appropriation (No.5) Bill, 1966. 
(8) The Produce Cess (Amendment) Bill, 1966. 
(9) The Indian Tariff (Second Amendment) Bill. 1966. 

(10)· The Post-Graduate Institute of Medical Education and 
Research, Chandigarh, Bill, 1966. 

(ii) Secretary also laid on the Table conies, duly authenticated 
by the Secretary bf Ra~ya Sabha, of the followinf! fourteen Bills 
passed by the Houses of Parliament during the Sixteenth Session 
of Third Lok Sabha and assented to by the President:-

(1) The Beedi 'and Cigar Warkers (Conditions of Employment) 
Bill, 1966. 

(2) The Companies (Amendment) Bill, 1966. 
(3) The Delhi Municipal Corporation (Validation of Electri-

city Tax) Bill, 1966. 
(4) The Metal Corporation of India (Acquisition of Undertak-

ing) Bill, 1966. 
(5) The Compa'llies (Second Amendment) Bill, 1966. 
(6) The Constitution (Nineteenth Amendment) Bill, 1966. 
(7) The Goa, Daman and Diu (Opinion Poll) Bill. 1966. 
(8) The Employees' State Insurance (Amendment) BilL 1966. 
(9) The Representation of the People (Amendment) ·Bill, 1966. 

(10) The Preventive Detention (Continuance) mn, 1966. 
(11) The Banaras Hindu University (Amendment) Bill, 1966. 
(12) The Jawaharlal Nehru University Bill, 1966. 
(13) The Constitution (Twentieth Amendment) Bill, 1966. 
(14) The Seeds Bill, 1966. 

:" ... -... -:- .. - - _. 9 



10. Report of Estimates Committee-laid on the Table 

Secretary laid on the Table Hundred and thirteenth Report on 
action taken by G<lvernment .on the recommendations contained in 
the Forty-eighth Report of the Estimates Committee (Third Lok 
Sabha) on the erstwhile Ministry of International Trade. 

11. Synopses of proceedings of Plan Committees-laid on the Table 

Secretary laid on the Table a copy each of the Synopses of Pro-
ceedings of the following Committees of Third Lok Saobha on the 
Draft Fourth Five Year Plan:-

(1) Committee 'A' (Policy, Resources and Allocations); 

(2) Committee 'C' (Agriculture and Rural Economy); 

. (3) Committee 'D' (Social Services); and 

(4) Committee 'E' (Education and Man-power Planning). 

12. Government Bills-introduced 

(1) The Armed Forces (Special Powers) COntinuance Bill, 
1967. 

(2) The Representation of the People (Amendment) Bill, 1967. 

13. Statement re: Ordinance-laid on the Table 

A copy of the explanatory statement givin~ reasons fOT imme-
diate legislation by the Representation of the People (Amendment) 
Ordinance, 1967, was l'aid on the Table under rule 71(1) of the Rules 
of Procedure and Conduct of Business in Lok Sabha. 

14. Government Bill-introduced 

The Land Acquisition (Amendment and Validation) Bill, 196'7. 

15. Statement re: Ordinance-laid on the Table 

A copy of the explanatory sta~ement giving" reasons for immediate 
lemslation by the Land AcquiSition (Amendment and Validation) 
Ordinance, 1967, was laid on the Table under rule 71(1) of the Rules 
of Procedure and Condu~ of Business in Lok Sabha. 

16. Statement by Jlinister 

The Minister of Home Affairs made ~ statement regarding the 
nroposed termination of emergency in thp country with effect from 
the 1st July, 1967, except in certain border areas. 

10 



..£. Motion of No-conftdence in the Council of Ministers 

Shri Atal Behari Vajpayee moved the following motion:-

"That this House expresses its/want of confidence in the 
Council of Ministers." .../ 

The following members took part in the debate:-

(1) Shri R. K. Khadilkar 

(2) H. H. Maharaja Dr. Karni Singhji of Bikaner 

(3) Shri Krishna Kumar Chatterji 

(4) H. H. Maharaja Pratap Keshari Deo 

(5) 5hri Shantilal Shah 

(6) Shri Chandra J eet 

(7) Shri S. M. Banerjee 

(8) Shri J agannath Prasad 

(9) Shri Shiv Chandra! Jha 

(10) Shri Bhola Nath 

(11) Shri Deokinandan Patodia 

(12) Dr. Ram Manohar Lohia (Speech unfintshed). 

The discussion was not concluded.# 

« Panel of Chairmen 

The Speaker announced that he had nominated the following 
members on the Panel of Chairmen:-

(1) Shri R. K. Khadilkar 

(2) Dr. D. S. Raju 

(3) H. H. Maharaja Pratap Keshari Deo 

(4) Shri Krishnan Manoharan P 
(Lok Sabha adjourned till 11 A.M. on Monday, the 20th March, 

1967). 

S. L. SHAKDHER, 
Secretary. 
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Wit SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, Ma1'ch 20, 1967/Phalguna 29, 1888 (Saka) 

No.4 
1. Oath or Affirmation 

Three Members made and subscribed the oath ar affirmation as 
follows and took their seats in the House:-

*2 in Hindi and 
1 in English 

2. Starred Questions 
Starred Questions Nos. 1-4 were orally answered. Replies to 

remaining questions were laid on the Tabl~. 

3. Unstarred Questions 

Replies to Unstarred Questions Nos. 1-6 and 8-14 were laid on 
the Table. 

4. Papers laid on the Table 
The following papers were laid on the Table:-

(1) (i) A copy of the Proclamation dated the 13th March, 1967 
issued by the President under Article 356 of the Consti-
tution, assuming to himself all functions of the Govern-
ment of the State of Rajasthan published in Notification 
No. G.S.R. 345 in Gazette of India dated the 13th March, 
1967, under article 356(3) of the Constitution. 

(ti) A copy of the Order dated the 13th March, 1967 made 
by the President in pursuance of sub-clause (i) of 
clause (c) of the above Proclamation. 

(2) A copy of the Summary of the Report of the Governor of 
Rajasthan dated the 12th March, 1967 to the President. 

*One Member took oath after the Question Hour. 
[p.T.a. 
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5. Reports of Committee on Public Undertakings-bid on the Tahte 
Secretary laid on the Table the following two Reports of the 

Committee on Public Undertakings (Third Lok Sabha), which were 
presented to the Speaker by the Chairman of the Committee on the 
3rd March, 1967:-

(1) Thirty-fifth Report of the Committee on Public Undertak-
ings on the Indian Oil Corpora,tion Limited (Marketing 
Division) . 

.(2) Thirty-sixth Report of the Committee on Public Undertak- ( 
ings on the Indian Oil Corporation Limited (Refineries 
Division). 

6. The Goa, Daman and Diu Budget for 1967-68 

Shri Morarji R. Desai presented a statement of the estimated 
receipts and expenditure of the Union territory of Goa, Daman and . 
Diu for the year 1967-68. 

7. The Budget (Railways) 1967-68 

Shri C. M. Poonacha presented a statement of the estimated receipts 
and expenditure of the Government of India for the year -1967-68 in 
respect of Railways. 

8. Government Bill-introduced 

The Mineral Products (Additional Duties of Excise and Customs) 
Amendment Bill, 1967. 

9. Statement re: Ordinanc&-olaid on the Table 

A copy of the explanatory statement giving reasons £01'1 immediate 
legislation by the Mineral Products (Additional Duties of Excise and 
Customs) Amendment Ordinance, 1966, was laid on the Table under 
Tule 71 (1) of the Rules of Procedure and Conduct of Business in Lok 
~ha. 

10. Motion of No-confidence in the Council of Ministers 

Discussion on the following motion moved by Shri Atal Behari 
Va<jpayee on the 18th March, 1967, continued:-

"That this House expresses its want of confidence in the Council 
of Ministers." ./ 

The follOWing members took part in the debate:-
(1) Dr. Ram Man~ar Lohia 
(2) Shri Randhir Singh 

13 



(3) Maharani Gayatri Devi of jaiptlr 
(4) Shri Kamalnayan Bajaj 
(5) 8hri Krishnan Manoharan 
(6) Shri Narendrasingh Mahida 
(7) Shri Shripad Amrit Dange 
(8) Shri Y. B. Chavan 
(9) Shri P. Ramamurti 

(10) 8hri Surendranatth Dwivedy 
(11) Sl?rimati Indira Gandhi 
(12) Shri Atal Behari Vajpayee (by way of reply). 

/on the motion the House divided, Ayes 162; Noes 257. 

The motion was accordingly negatived. 

(Lok Sabha adjourned at 5-10 P.M. and re-assembled at 5-20 P.M.) \ 

11. The Budget (General) 1967-68 

Sliti Morarji R. Desai presented a statement of estimated receipts 
and expenditure of the Government of India for the year 1967-68. 

12. Government Bill-introduced 

The Finance Bill, 1967. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 21st March, 1967). 

S. L. SHAKDHER, 
Secretary. 
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GMGIPND-LS I-2662 (D) LS-20-3-67-800. 



LOK SABRA 

BUILETIN-,PART I 
[Brief Record of Proceedings] 

Tuesday, March 21, 1967/PhaIguna 30, 1888 (Saka) 

No.5 
1. Oath or Affirmation 

Two Members made and subscribed the oath or affirmation as 
follows and took their seats in the House:-

1 iIi English and 
1 in Bengali 

2. Starred Questions 

Starred Questions Nos. 19-22 were orally answered. Replies to 
remaining questions were laid on the Table. 

3. Unstarred Questions 

Replies to Unstarred Questions Nos. 16-22 were laid on the 
Table. 

4. "Calling Attention to Matter of Ut'gent Public Importance 

Shri Atal Behari Vajpayee called the attention of the Minister 
of External Affairs to the departure of Mrs. Sve~lana Allelueva from 
India to the West. 

The Minister of External Affairs made a statement in regard 
thereto. 

5. Papers laid on the Table 

The following papers were laid on the Table:-

--'I;",?,' 

(1) A copy of the Audit Report, Railways, 1967, under article 
151 (1) of the Constitution. 

(2) A C'opy· of the Appropriation Accounts, Railways, for 
1965-66, Part I-Review. 

[p.T.a. 
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(3) A copy of the Appropriation Accounts, Railways, for 
1965-66, Part II-Detailed Appropriation Accounts. 

(4) A copy of the Block Accounts (including Capital State-
ments comprising the Loan Accounts), Balance Sheets 
and Profits and Loss Accounts, Railways, for 1965-66. 

(5) A copy of the Minimum Wages (Central) Amendment 
Rules, 1967, published in Notification No. G.S.R. 255 in 
Gazette of India dated the 25th February, 1967, under 
section aOA of the Minimum Wages Act, 1948. 

(6) A copy of Notification No. S.O. 726 published in Gazette 
of India dSited the 4th March, 1967, under sub-section 
(3) of section 40 of the Industrial Disp~tes Act, 1947, 
adding 'Iron Ore Mining' to the First Schedule to the 
said Act. 

(7) A copy each of the following Notifications under sub-sec-
tion (5) of section 7 of the Indian Telegraph: Act, 1885:-

(i) The Indian Telegraph (Sixth Amendment) Rules, 1966. 
published in Notification No. G.S.R 1827 in Gazette of 
India dated the 3Td December, 1966. 

(ii) The Indian Telegraph (First Amendment) Rules, 1967, 
published in Notification No. G.S.R. 164 in Gazette of 
India dated the 11th February, 1967. 

(8) Following statements showing the action taken bv the 
Government on various assurances, promises and 'under-
takings given by the Ministers during the various 
sessions of Third Lok Sabha:-

(i) Statement No. I and Supple-
mentary Statement No. I 

(ii) Supplementary Statement 
Nos. II, III and IV 

(iii) Supplementary 
Nos. VII and VIII 

Statement 

(iv) Supplementary 
Nos. IX and X 

Statement 

(v) Supplementary Statement 
No. XI 

(vi) Supplementary 
No. XVI 

Statement 

(vii) Supplementary 
No. XVII St~ment 

(viii) Supplementlj!fy 
No. XVII ~ 

Statement 

(ix) Supplementary 
No. X)Qv 

Statement 

16 

Sixteenth Session, 1966 

Fifteenth Session, ~966 

Fourteenth Session, Hl66 

Thirteenth Session, 1965 

Twelfth Session, 1965 

Eleventh Session, 1965 

Tenth SeSSion, 1965 

Ninth Session, 1964 

Seventh Se6Sion, 1964. 



(9) A copy each of the following Notifications under sub-
section (3) of section 28 of, the Representation of the 
People Act, 1950:-

(i) The Registration of Electors (Amendment) Rules, 1966, 
published in Notification No. G.S.R. 3874 in Gazette 
of India dated the 15th December, 1966. 

(ii) The Registration of Electors (Second Amendment) 
Rules, 1966, published in Notification No. G.S.R. 3963 
in Gazette of India dated the 24th December 1966. 

(10) A copy of the Conduct of Elections (Second Amendment) 
Rules, 1966, published in Notification No. G.S.R. 3875 
in Gazette of India dated the 15th December, 1966, under 
sub-section (3) of section 169 of the Representation of 
the People Act, 1951. 

(11) A copy of the statement showing decisions taken on further 
recommendations (including those which have been 
either p'artly accepted, accepted in a modified form or 

,rejected) of the Committee on Broadcasting and Infor-
mation Media rela.ting to Radio and Television. 

(12) A copy of the Report of the Committee on Broadcasting 
and Information Media on Press Information and Publi-
city. 

(13) A copy of Annual Report of the Central Warehousing 
Corporation for the year 1965-66, along with AnnU'al 
Accounts and the Audit Report thereon under sub-section 
(11) of section 31 of the Warehousing Corporations Act, 
1962. 

(14) A copy of the Rice-Milling Industry (Regulation and 
Licensing) Amendment Rules, 1967, published in Noti-
fication No. G.S.R. 187 in Gazette of India dated the 
11th February, 1967, under sub-section (4) of section 22 
of the Rice-Milling Industry (Regulation) Act. 1958. 

(15) A copy of the Central Warehousing Corporation (Amend-
ment) Rules, 1967, published in Notification No. G.S.R. 
56 in Gazette of India dated the 14th Ja:nuary. 1967, 
under sub-section (3) of section 41 of the Warehousing 
Corporations Act, 1962. 

(16) A copy of Notification No. G.S.R. 1831 published in Gazette 
of India dated the 3rd December, 1966, making certain 

[p.T.O 
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amendments 'to the Food Corporations (Eighth Amend-
ment) Rules, 1966, under sub-section (3) of section 44 
of the Food Corparations Act, 1964. 

(17). A copy each of the following Notifications under. ~ub-sec­
tion (6) of section 3 of the Essential Commodlhes Act, 
1955:-

(i) The Fertiliser (Control) First Amendment Order, 1967. 
published in Notification No. G.S.R. 125 in Gazette of 
India dated the 28th January, 1967. 

(ii) The Vegetable Oil Products Control (Amendment) 
Order, 1967, published in Notification No. G.S.R. 155 
in Gazette of India dated the 4th February, 1967. 

(18) A copy of Notification No. S.O. 3882 published in Gazette 
of India dated the 17th December, 1966, issued under 
section 4 of the Agricultural Produce Cess Act, 1940. 

(19) A copy of the Registration of Foreigners (Exemption) 
Amendment Order, 1967, published in Notifica1tion No. 
G.S.R. 334 in Gazette of India dated the 11th March, 1967. 
under section 6 of the Registration of Foreigners Act. 
1939. 

(20) A copy of the Ministers' (Allowances, Medical Treatment 
and other privileges) Fourth Amendment Rules, 1966. 
published in Notification No. G.s.R. 1912 in Gazette of 
India dated the 17th December, 1966, under sub-section 
(2) of section 11 of the Salaries and Allowances of Min-
isters Act, 1952. 

(21) A copy each of the following Notifications under sub-sec-
tion (2) of section 3 of the All India services Act, 
1951:-

(i) The All India Services (Leave) Second Amendment 
Rules, 1966, published in Notification No. G.S.R. 1914 
in Gazette of India dated the 17th December, 1966. 

(ii) The Indian Police Service (Probation) First Amend-
ment Rules, 1967. published in Notification No. a.s.R. 
67 in Gazette of India dated the 21st January, 1967. 

(iii) The Indian Administrative Service (Probation) First 
A.mendment Rules, 1967. published in Notification No. . 
G.S.R. 101 in Gazette of Inciia dated the 28th January 
1967. ' 

(iv) The Indiam Police ~ervice (Probation) Second Amend-
ment Rules, 1967, published in Notification No. G.S.R 
102 in Gazette of rndia dated the 28th January, 1967. 
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B. Motion of Thanks on the President's Address 
Shri K. Hanumanthaiya moved the following motion:-

"That an Address be presented to lhe President in the follow-
ing terms:~ 

'That the Members of Lok Sabha ass~mbled in this Session 
are deeply grateful to the President for the Address 
which he has been pleased to deliver to both Houses 
of Parliament assembled together on the 18th March, 
1967.' " 

Shri Vishwa Nath Pandey seconded the motion. 

One hundred and sixty-nine amendments were m?Ved by-
(1) Shri N. Sreekantan Nair 
(2) Shri Yashpal Singh 
(3) Shri K. Ananda Nambiar 
(4) Shri Balraj Madhok 
(5) 5hri A. K. Gopalan 
(6) Shri Surendranath Dwivedy 
(7) Shri Shiv Chandra Jha 
(8) Shri S. Kandappan 
(9) Shri V. KTishnamoorthy Goundar 

(10) Shri N. C. Chatterjee 
(11) Shri George Fernandes 
(12) Shri K. Rajaram 
(13) Shri K. Anbazhagan 
(14) Shri H. N. Mukerjee 
(15) Shri Rama Avatar Shastri 
(16) Shri M. R. Masani 

The following members took part in the debate:-
(1) Shri M. R. Masani 
(2) Lt. Col. H. H. Maharaja Manabendra Shah of Tehri 

Garhwal. 
(3) Shri Balraj Madhok 
(4) Shri Ram Krishna Sinha 
(5) Shri V. Krishnamoorthy Goundar • 
(6) Shri H. D. Tulsidas 
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('7) Shri H. N. Mukerjee 
(6) Shrimati Tarkeshwari Sinha 
(9) Shri P. Muhammed Sayed 

(10) Shri Ram Sewak Yadav 
(11) Shri Manibhai Jawer Bhai Patel 
(12) Shri Hukam Chand Kachwai (Speech unfinished). 

The discussion was not concluded. 

7. Statement re: Government Business 

The Minister of State for Parliamentary Affairs made a state-
ment regarding the ordeT of Government business. 

[Lok Sabha adjourned till 11 A.M. on Thursday, the 23rd March, 
1967]. 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

ThU.T8day, March 23, 1967/Chaitra 2, 1889 (Saka) 

No. fi 
1. Starred Questions 

Starred Questions Nos. 40, 41 and 43--48 were orally answered. 
Replies to remalining. questions were laid on the Table. . 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 23-34 were laid on the 
Table. 

3. Short Nome QUestion 

Short Notice Question No.1 addressed to the Minister of Indus-
trial Dewlopment and Company Affairs regarding National Small 
Industries Corporation Ltd., was orally answered and supplementary 
questions were also answered thereon. 

4. 0iIliag Atten.tion to Matter of Urgent Public Importance ' 

Shri S. M. Banerjee called the attention of the Minister of Home 
Affairs to the escape of about 20 Mizo rebels from prison in Mizo 
District, escape of Shri Laldenga, leader of Mizo National Front and 
death of a Mizo rebel in an encounter with a patrol party near Aijal. 

The Minister of Home Affsilrs made a statement in regard thereto. 

5. Papers laid on the Table 

The following papers were laid on the Table:-
. (1) A copy each of the following Notifications under sub-

section (6) of section 3 of the Essential Commodities 
Act, 1955:-

(i) The Cotton Textiles (Control) Eigth Amendment Order, 
1966, published in Notification No. S.O. 3986 in Gazette 
of India dated the 31st December, 1966. 

[p.T.O. 
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(ii) The Cotton Textiles (Control) (Amendment) Order, UJtj~I, 
published in Notification No. S.O. 77 in Gazette of indIa 
dated the 4th January, 1967. 

(2) (i) A copy of the Annual Report of the Cochin Refineries 
Limited, Ernakulam, for the year 1965-66, along with 
the Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon, under sub-
section (1) of section 619A of the Companies Act, 1956. 

(ii) Review by the Government on the working of the 
above Company. 

(3) A copy of the Emergency Risks (Goods) Insurance 
(Fourth Amendment) Scheme, 1966, published in Notifi-
cation No. S.O. 3907 in Gazette of India dated the 
24th December, 1966, under sub-section (6) of section 5 
of the Emergency Risks (Goods) Insurance Act, 1.962. 

(4) A copy of the Emergency Risks (Factories) Insurance 
(Fourth Amendment) Scheme, 1966, published in Notifi-
cation No. S.O. 3908 in Gazette of India dated the 
24th December, 1966, under sub-section (7) of section 3 
of the Emergency Risks (Factories) Insurance Act, 1962. 

(5) A copy each of the following Notifications under section 
159 of the Customs Act, 1962 and section 38 of the Central 
Excises and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Drawback 
(General) One hundred and eighth Amendment Rules, 
1966, published in Notification No. G.S.R. 1873 in 
Gazette of India dated the 10th December, 1966. 

(ii) The Customs and Central Excise Duties Export Draw-
back (General) One hundred and ninth Amendment 
Rules, 1966, published in Notification No. G.S.R. 1874 in 
Gazette of India dated the 10th December, 1966. 

(iii) The Customs and Central Excise Duties Export Draw-
back (General) One hundred and seventh Amendment 
Rules, 1966, published in Notification No. G.5.R. 1963 in 
Gazette of India dated the 24th December, 1966 . • (iv) The Custo\ns and Central Excise Duties Export Draw-
back (General) One hundred and tenth Amendment 
Rules, 1966, published in Notification No. G.S.R 1964, in 
Gazette of India dated the 24th December, 1966. 
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(v) The Customs and Central Excise Duties Export Draw-
back (General) One hundred and eleventh Amendment 
Rules, 1966, published in Notification No. G.S.R. 1965 in 
Gazette of India dated the 24th December, 1966. 

(vi) The Customs and Central Excise Duties Export Draw-
back (General) One hundred and fourteenth Amend-
ment Rules, 1966, published in Notification No. G.S.R. 
2000 in Gazette of India dated the 31st December, 1966. 

(vii) The Customs and Central Excise Duties Export Draw-
back (General) One hundred and thirteenth Amend-
ment Rules, 1966, published in Notification No. G.S.R. 
2001 in Gazette of India dated the 31st December, 1966. 

(viii) The Customs and Central Excise Duties Export Draw-
back (General) One hundred and fourteenth Amend-
ment Rules, 1966, published in Notification No. G.S.R. 
2002 in Gazette of India dated the 31st December, 1966. 

(ix) The Customs and Central Excise Duties Export Draw-
back (General) First Amendment Rules, 1967. published 
in Notification No. G.S.R. 79 in Gazette of India dated 
the 21st January, 1967. 

(x) The Customs 'and Central Excise Duties Export Draw-
back (General) Second Amendment Rules, 1967, pub-
lished in Notification No. G.S.R. 80 in Gazette of India 
dated the 21st January, 1967. 

(xi) The Customs and Central Excise Duties Export Draw-
back (General) Third Amendment Rules, 1967, publish-
ed in Notificaltion No. G.S.R. 107 in Gazette of India 
dated the 28th January, 1967. 

(xii) The Customs and Central Excise Duties Export Draw-
back (General) Fourth Amendment Rules, 1967, pub-
lished in Notification No. G.S.R. 108 in Gazette of India 
dated the 28th January, 1967. , 

(xiii) The Customs and Central Excise Duties Export Draw-
back (General) Fifth Amendment Rules, 1967, publish-
ed in Notification No. G.S.R. 109 in Gazette of India! 
dated the 28th January, 1967. 

(xiv) The Customs and Central Excise Duties Export Draw-
back (General) Sixth Amendment Rules, 1967, pubHshed 
in Notification No. G.S.R. 110 in Gazette of India dated 
the 28th January, 1967. 
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(xv) The Customs and Central Excise Duties Export Draw-
back (GeneTal) Seventh Amendment Rules, 1967, pub-
lished in Notification No. G.s.R. 170 in Gazette of India 
dated the 11th February, 1967. 

(xvi) The Customs and Central Excise Duties Export Draw-
back (General) Eighth Amendment Rules, 1967, publish-
ed in Notification" No. G.Si.R. 171 in Gazette of India 
dated the 11th February, 1967. 

(xvii) The Customs and Central Excise Duties Export Draw-
back (Genera[) Ninth Amendment Rules, 1967, publish-
ed in Notification No. G.S.R. 234 in Gazette of India 
dated the 25th February, 1967. 

(xviii) The Customs "and Central Excise Duties Export Draw-
back (General) Tenth Amendment Rules, 1967, publish-
ed in Notification No. G.S.R. 293 in Gazette of India 
dated the 4th March, 1967. 

(xix) The Customs and Central Excise Duties Export DralW-
back (General) Eleventh Amendment Rules, 1967, pub-
lished in Notification No. G.S.R. 294 in Gazette of India 
dated the 4th March, 1967. 

(xx) The Customs and Central Excise Duties Export Draw-
back (General) Twelfth Amendment Rules, 1967, pub-
lished in Notification No. G.S.R. 295 in Gazette of India 
dated the 4th March, 1967. 

(xxi) The Customs and Centrail. Excise Duties Export Draw-
back (General) Thirteenth Amendment Rules, 1967, 
published in Notification No. G.S.R. 306 in Gazette of 
India dated the 11th March, 1967. 

(6) A copy each of the following Notifications under section 
159 of the Customs Act, 1962:-

(i) G.S.R. 1842 published in Gazette of India dated the 3rd 
December, 1966. 

(ii) G.S.R. 1872 published in Gazette of India dated the 10th 
December, 1966. 

(iii) G.S.R. 1897 published in Gazette of India dated the 17th 
December, ~. 

(iv) G.S.R. 1966 published in Gazette of India dated the 24th 
December, 1966. 
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(v) G.s.a. 1985 published in Gazette of India dated the 23rd 
December, 1966. 

(vi) G.S.R. 2003 published in Gazette of India dated the 31st 
December, 1966. 

(vii) G.S.R. 2039 published in Gazette of India dated the 31st 
December, 1966. 

(viii) G.S.R. 2040 published in Gazette of India dated the 31st 
December, 1966. 

(ix) G.S.R. 2M! published in Gazette of India dated the 31st 
December, 1966. 

(x) S.O. 4047 published in Gazette of India dated the 31st 
December, 1966. .. 

(xi) G.S.R. 1 published in Gazette of India dated the 1st 
January, 1967. 

(xii) G.S.R. 81 published in Gazette of India dated the 21st 
January, 1967. 

(xiii) G.S.R. B2 published in Gazette of India dated the 21st 
January, 1967. 

(xiv) G.S.R. 98 published in Gazette of India dated the 16th 
January, 1967. 

(xv) G.S.R. 154 published in Gazette of India dated the 3rd 
February, 1967. 

(xvi) G.S.R. 172 published in Gazette of India dated the 11th 
February, 1967. 

(xvii) G.S.R. 190 published in Gazette of India dated the 11th 
February, 1967. 

(xviii) G.S.R. 193 published in Gazette of India dated the 13th 
February, 1967. 

(xix) G.S.R. 228 published in Gazette of India dated the 18th 
February, 1967. 

(xx) G.S.R. 235 published in Gazette of India dated the 25th 
February, 1967. 
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(xxi) G.S.R. 305 published in Gazette of India dated the 11th 
March, 1967. 

(xxii) 5.0. 373 published in Gazette of India dated the 4th 
FebrU'ary, 1967. 

(7) A copy each of the following Notifications under section 38 
of the Central Excise and Salt Act, 1944:-

(i) The Central Excise (Ftrst Amendment) Rules, 1967, pub-
lished in Notification No. G.S.R. 75 in Gazette of India 
dated the 21st January, 1967. 

(ii) The Central Excise (Second Amendment) Rules, 1967, 
published in Notification No. G.8.R. 288 in Gazette of 
India dated the 4th March, 1967. 

(8) A copy each of the following Notifications under sub-
section (4) of section 280W of the Income-tax Act, 1961:-

(i) The Annuity Deposit Scheme, 1966, published in Notifi-
cation No. G.5.R. 2033 in Gazette of India dated the 30th 
December, 1966. 

(ii) Notification No. 5.0. 514 published in Gazette of India 
dated the 8th February, 1967, making certain amend-
ments to the Annuity Deposit Scheme, 1964. 

(9) A copy of the Income-tax (Amendment) Rules, 1967, pub-
lished in Notification No. S.O. 598 in Gazette of India 
dated the 15th Febru8./I'Y, 1967, under section 296 of the 

/ Income-tax Act, 1961. 

~. Announcement by Speaker-Privilege Matter 

The ~peaker made an announcement regarding a Writ Petition 
filed in the Supreme Court by Shri B. N. P. Kumar, Deputy Superin-
tendent of Police. Patna, against the Speaker and the Members of 
the Committee of Privileges of Lok Sabha in connection with a 
question of privilege referred to the Committee of Privileges on the 
18th August, 1966, with regard to the alleged illegal detention of 
Sarvashri Tridib Kumar Chaudhuri and Madhu Limaye, M.Ps at 
Patna airport on the 9th August, 1966. 

The Speaker observed that consequent on the dissolution of the 
Third Lok Sabha, all proceedings pending belOTe the Committee of 
Privileges of that House in t~e matter had lapsed and therefore, it 
was not necessary for the Ht;use to take any furtber action in the 
matter. He proposed that the Attorney-General might be instructed 
by the House to apprise the Court accordingly. The House agreed.~ 
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7. Motion for Election to Committee 

Dr. S. Chandrasekhar moved the following motion:-
"That in pursuance of Section 5 (g) of the post-Graduate Insti. 

tute of Medical Education and Research, Chandigarh, 
Act, 1966, the members of Lok Sabha do proceed to 
elect, in such manner as the Speaker may direct, two 
members from among themselves to serve as members 
of the Post-Graduate Institute of Medical Education and 
Research, Chandigarh, for a term of five years, subject 
to the other provisions of the said Act and rules made 
thereunder. " 

The mOtIon was adopted. 

8. The Budget (General) 1967-68 

The following items of business were taken up together:-

(i) General Discussion on the Budget (General) for 1967--68. 

(ii) Demands for Grants on Account in respect of the Budget 
(Generall) for 1967-68. 

The following members took part in the combined debate:-
(1) H. H. Maharaja Pratap Keshari Deo 
(2) Shrimati Tarkeshwari Sinha 
(3) Shri Kanwar Lal Gupta 
(4) Shri K. R. Ganesh 
(5) Sbri Samarendra. Kundu 
(6) Shri Chintamani Panigrahi 
(7) Shri Tenneti Viswanathan 
(8) Shri Liladhar Kotoki 
(9) Shri S. Kandappan 

(10) Shri Bibhuti Mishra 
(11) Shri Yogendra Sharma (Speech unfinished). 

The discussion was not concluded. 

9. Private Members' Bi11&-introduced 
*(1) The Cattle Slaughter Prohibition Bill, 1967 by Sbri 

Prakash Vir Shastri. 
* (2) The Constitution (Amendment) Bill, 1967 (Amendment 

of articles 15 and 16) by Shri Era Sezhiyan . 
• (3) The Constitution (Amendment) Bill, 1967 (Amendment 

of article 120) by Shri Era Sezhiyan. 

* Introduced at 2-30 P.M. [P.T.C. 
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** (4) The Constitution (Amendment) Bill, 1967 (Inse1'tion of 
new articles 125-A and 221A) by SOO Madhu Limaye. 

** (~) 'l1J.e Constitution (AmEmdment) Bill, 1967 (Amendment 
of crrticles 37, 45 etc.) by Shri Madhu Limaye. 

"(6) The Code of Criminal Procedure (Amendment) Bill, 1967 
(Omission of sections 107 and 109) by Shri Madhu 
~e . 

•• (7) The Criminal Law Amendment (Repeal) Bill, 1967 by 
Shri Madhu Limaye. 

** (8) The Land Acquisition (Amendment) Bill, 1967 (Amend-
ment of sections 11, 23 etc.) by Slirl S. C. Salnanta. 

**(9) The National Rifle Training Scheme Bill, 1967 by Shri 
S. C. Samanta . 

•• (10) The Delhi Municipal Corporation (Amendment) Bill, 1967 
(Amendment of the Third Schedule) by Shri Kanwar 

Lal Gupta . 

•• (11) The Indian Armed Forces Personnel (Compulsory Insu-
ranee) Bill, 1967 by Shri S. C. Samanta . 

•• (12) The Hoarding and Profiteering Prevention Bill, 1967 by 
Shri S. C. Samanta. 

10. tSt&tem.ent by Minister 

The Minister of Labour and Rehabilitation made a statement 
regarding lock-out declared by the management of the Times of 
India and its allied publications. 

11. BaU-an-hour discussion on matters arising Gut of Answers to 
Question 

Sohri R. Umanath 'raised a half-an-hour discussion on points aris-
ing out of the answer given on the 20th March, 1967, to Starred 
Question No.1 regarding Activities of C.LA. 

Shri M. C. Ch&gla replied to the discussion. 

[Lok Sabha adjourned till 11 A.M. on Monday, the 27th March, 
1967]. 

- -Introduced at 5-05 P.M. 

tMade at 4-50 P.M. 
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LOK SABHA 

BULLETIN~ART I 

[Brief Record of Proceedings] 

MOnMY, March 27, 1967/Chaitra 6, 1889 (Saka) 

No. '1 

1. Oath or> Aftbmstion 

Four Members made and subscribed the oath or affirmation as 
- follows and took their seats in the House:-

3 in Hindi and 

1 in Bengali 

2. Starred Questions 

Starred Questions Nos. 56-58,- 60--63 and 73 were orally answer-
ed. Replies to remaining questions were laid on the Table. 

3. Unstarred Questions 

Replies to Unstarred Questions Nos. 35-58 were laid on the 
Table. 

4. Short Notice Question 

Short Notice Question No.2 addressed to the Minister of Railways 
regarding Derailment of Assam Mail was orally answered and sup-
plementary questions were also answered thereon. 

5. Calling Attention to Matter of Urgent Public Importance 

Shri Ata! Behari Vajpayee c&clled the attention of the Minister of 
Parliamentary Affairs and Communications to the 'Work to rule' 
campaign launched by the telegraphists of the Posts and Telegraphs 
Department and sending of telegrams by post. 

The Minister of Parliamentary Affairs and Communications Jaid 
on the Table a statement in regard thereto. 

[P:r.o. 
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./ 6. Question of Privilege 
The Speaker mentioned about the receipt of a notice of question 

of privilege from Sarvashri Madhu Limaye 'and George Fernandes 
against the Hindustan Times for misrepresentation in its issue dated 
the 24th March, 1967 of certain remarks made by Shrimati Tarkesh-
wari Sinha, M.P., ip the House on the 23rd March, 19§t; during the 
h~-hour discussion regarding activities of CIA.! 

The House agreed that in the first instance the Editor of the 
newspaper might be asked to statywhat he has to say in the matter 
for consideration of the House.V 

7. Papers laid on the Table 

The followiQg papers were laid on the Table:-

(1) (i) A copy of the Annual Report of the Film "Finance 
Corporation Limited, Bombay, for the year 1965-66 
along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon, 
under sub-section (1) of sectron 619A of the Compa-
nies Act, 1956. 

(ii) Review by the Government on the wOTking of the 
above Company. 

(2) A copy each of the following Notifications under section 
185 of the Navy Act, 1957:-

(i) The Indian Naval Reserve and the Indian Naval Volun-
teer Reserve (Amendment) Regulations, 1967, published 
in Notification No. S.RO. 55 in Gazette of India dated 
the 18th February, 1967. 

(ii) The Naval Ceremonial Conditions of Service 8'1ld Mis-
cellaneous (Fourth Amendment) Regulations, 1967, pub-
lished in Notification No. S.RO. 56 in Gazette of India 
dated the 18th February, 1967. 

(iii) The Naval Ceremonial Conditions of Service and 
Miscellaneous (Amendment) Regulations, 1967, JlUblish-
ed in Notification No. S.RO. 76 in Gazette of India dated 
the 4th March, 1967. 

(3) A copy each of the follOWing Reports under Bub-section 
(1) of section 619A of t~ Companies Act, 1956:-

(i) Annual Report"f the Mazagon Dock Limited, Bombay 
for the year 19s5-66 along with the Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 
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(ii) Annual Report of the Praga Tools Limited, Secundera-
bad for the year 1965-66 along with the Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon. 

(iii) Annual Report of the Hindustan Aeronautics Limited. 
Bombay for the year 1965-66 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(iv) Annual Report of the' Bharat Electronics Limited. 
Bangalore for the year 11)65-66 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor General thereon. 

(v) Annual Report of the Bharat Earth Movers Limited, 
Bangalore for the year 1965-66 along with the Audited 
Accounts and the comments of the Comptroller and 
Auditor' General thereon. 

(4) A coPY of the Review of the Food and Starcity Situation 
in India. 

8. Fhlancial Committees, 1965-C6 (A Review)-Iaid on the Table 

Secretary laid on the Table a copy of 'Financial Committees, 
1965-66 (A Review)'. 

9. Resignation of Member 

The Speaker informed the House that Brigadier Ghansara Singh 
had resigned his seat in Lok Sabha with effect from the 25th March, 
1967. 
10. Statements by Ministers 

(i) The Minister of External Affairs made a statement on the 
non-proliferation of nuclear weapons. 

* (ii) The Minister of Labour and Rehabilitation made a state-
ment regarding the dispute between the management and the em-
ployees of the Times of India at Bombay and Delhi. 

11. S~atemCllt Be: Government Business 

The Minister of Parliamentary Affairs made a statement regard-
ing the change in the order of GoveTDment businesS for the 29th 
March, 1967. 

.-'------ ---. __ .... -----
"Made at 12-40 P.M. 

[P.T.c. 
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12. Personal Explanation Under Rule 35'1 
. Shri A. K. Gopalan made a personal explanation regarding cer-. 
tai,n statements about him made by Shri Vidya Charan Shukla in 
the House. 

13. Motions for Elections to Committees 

(i) Dr. Ram Subhag Singh moved the following motion:-

"That the members of this House do proceed to elect in the 
manner required by sub-rule (1) of Rule 311 of the 
Rules of Pro:edure and Conduct of Business in Lok 
Sabha, thirty members from among themselves to serve 
as members of the Committee on Estimates for the 
term ending on the 31st March, 1968." 

The motion was adopted. 

(ii) Dr. Ram Subhag Singh moved the following motiOn:-

"That the members of this House do proceed to elect in the 
manner required by sub-rule (1) of Rule 309 of the 
Rules of Procedure and Conduct of Business in Lok 
Sabha, fifteen members from among themselves to 
serve as members of the Committee on Public Accounts 
for the term ending on the 31st March, 1968." 

The motion was adopted. 

(iii) Dr. Ram Subhag Singh moved the following motion:-

"That this House recommends to Rajya Sabha that they do 
agree to nominate seven members from Rajya Sabha 
to associate with the Committee on Publi:" Accoun't$ of 
the House for the term ending on the 31st March, 1968, 

. and communicate to this House the names of the mem-
bers so nominated by Rajya Sabha." 

The motion was adopted. 

(iv) Dr. Ram Subhag Singh moved the following motion:-

"That the members of this House do proceed to elect in the 
manner required by sub-rule (1) of Rule 312B of the 
Rules of- Procedure and Conduct of Business in Lok 
Sabha, ten members from among themselves to serve 
as members ~, the Committee on Public Undertakings 
for the term ending on the 31st March, 1968." 

The motion was adopted. 
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(v) Dr. Ram Subhag Singh moved the following motion:-

"That this House recommends to Rajya Sabba that they do 
agree to nominate five members from Rajya Sabha to 
associate with the Committee on Public Undertakings 
of the House for the term ending on the 31st March, 
1968, and communicate to this House the names Of the 
members so nominated by Rajya Sabha." 

The motion was adopted. 
(vi) Dr. Triguna Sen moved the following motion:-

"That in pursuance of sub-clause (xviii) of clause (1) of 
Statute 10 of the Statutes of the Banaras Hindu Univer-
sity, the members of Lok Sabha do proceed to elect, in 
such manner as the Speaker may direct, four members 
from among themselves to serve as members of the 
Court of the Banaras Hindu University for a term of 
three years, subject to the other provisions of the said 
Statutes." 

The motion was adopted. 
14. Statement re: Supplementary Demands for Grants (Rajasthan) 

for 1966·67 
Shri Morarji R. Desai presented a statement showing Supple-

mentary Demands for Grants in respect of State of Rajasthan for 
1966-67. 

15. The Rajasthan Budget for 1967·68 
Shri Morarji R. Desai presented a statement of estimated receipts 

and expenditure of the State of Rajasthan for the year 1967-68. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 

16. The Budget (General) 1961-68 

Discussion on th~ following items of business continued and was 
concluded:-

(i) General Discussion on the Budget (General) for 1967-68. 
(ii) Demands for Grants on Account in respect of the Budget 

(General) for 1967-68. 

The follOWing members took part in the combined debate:-
(1) Shri Yogendra Sharma 
(2) Shri P. Venkatasubbaiah 
(3) Shri J. M. Lobo Prabhu 
(4) Shri R. Umanath 

" [P.T.a. 
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Shri Morarji R. Desai replied to the debate .. 

The following Demands ior Grants on A:count for 1967-68 in 
respeet bf the Budget (General) under the heads mentioned below 
were voted in full:-

NumbeTof 
Demand 

Name of Detn'and 

I.-EXPENDITURE MET FROM REVENUE 

MINISTRY OF COMMERCE 

1 Ministry of Commerce 

:& Foreign Trade 

3 Other Revnue Expenditure of the .\tinistry of Commerce 

MINISTRY OF DEFENCE 

4 Ministry of Defence . 

5 Defence Services, Effective-Army 

6 Defence Services, Effective-Navy 

7 Defence Services, Effective-Air Force 

8 Defence Services-Non-effective 

MtNISTRY OF EDUCATION 

9 Ministry of Education 

10 Education 

11 Archaeology 

I:: Survey oHndia 

13 Grants to the Council of Scientific and Industrial Research 

14 Other Reveaue E;xpmditltte of the Ministry of Education 

MINISTRY OF EXTERNAL AFFAIRS 

15 External Affairs 

16 Other Revenue Expenditure of the Ministry of External Affairs 

MINISTRY OF FINANCE 

17 Ministry of Finance 

13 Customs 

19 Union Excise Duties 

20 Taxes on Inc.ome inc:luding CorporatiiD tax, etc. . 

21 Stamps of 
22 Audit 

Amount of 
Demand for 

Grant 
on Account 

----~h--

6,35,6f,000 

2.,25,63,67,000 

1",98,67,000 

8,50,00,000 

1,68,10,000 

5,91,26,000 

, 
5,52,96,000 

5,47,35,000 

4,95,18,000 

f 3,68.52,000 

1>42.S3,ooo 

6,81.59,000 
-----.-~-.----------------'-----
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Number of 
Demand 

23 Currency and Coinage 

24 Mint 

:l5 Kolar Gold Mines 

~ameof ~and 

26 Pension and Other Retirement benefits 

27 Opium • 

28 Other Revenue Hxpenltiture at the Ministry of FinllACC! 

29 Grants-in-aid to State and Union Territory Governments 

30 Miscellaneous Adjustments between the Central and State and 
Union Territory Governments 

Amount ot 
Demand for 
GrllAl on 

Account 

Rs. 

4,39.77,000 
~ .... 

1,15,05,000 

1,66,90,000 .... 
3,07,60,000 ...... . ~ 

2.21,29,000 .... 
I3,I0,24,COO 

1. 11>40.44.0 XI 

31 Pre-partition Payments 62,000 

32 

33 

34 

35 
36 

37 

MINISTRY OF FOOD, AGRICULTURE, COMMUNITY DEV'ELOP-
MENT AND CO-OPERATION 

Ministry of Food, Agriculture, Community Devolopment and Co-op-' 
eration. 49,6.$,000 

Agriculture 7,75.44.000 

Payments to Indian Council of Agricultural Research 5050, J9,000 

Community Development Projects and National Extension Service • 6,31,000 

Forest 53,81,000 

Other Revenue Expenditure of the Ministry of Fcod, Agriculture, 
Community Development ard Ce>-orerat ionJ 6.~O,02,COO 

MINISTRY OF HEALTH AND FAMILY PLANNING 

38 Ministry of Heahh and Family PlI,nning lJ ,47,oCO 

39 Medical and Public Health 6,46,61,000 

40 Other Revenue Expenditure of the Ministry of Health 1),1 rl Family 
Planning 24,?7,CCO 

41 

42 

43 

44 

45 

46 

47 

MINISTRY OF HeME P.fFA1H 

Ministry of Home Aft'airs 

C~binet 

A,lm:nistration of Justice 

Polke 

Census 

Statistics 

Privy Purses and AlJowaDcn of Indian Rulers 

35 

%,07,60,000 

[,[0,000 

88,000 
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·_----_ .. -----_._-----
Number 

of 
Demand 

Name of Demand 
Amount of De-
mar.d for Gn nt 
on AccOunt 

48 Territorial and Political Pensiors 

49 Delhi 

50 Chandigarh 

51 Andaman and Nicobar Islands 

. 52 Tribal Areas 

53 Dadra and Nagar Haveli Area 

54 Laccadive, Minioo)' ard Amindivi Islards 

55 Other Revenue lixpenditure of tte Mil'istry of Harne Affairs 

MINISTRY OF INDUSTRIAL DEVELCFMENT AND CC M-
PANY AFFALRS 

Rs. 
6,32 ,000 

1,33,55,000 

2,10,83,000 

7,24>41,000 

15,21,000 

S6 Department of Industrial Development 16>46,000 

5.7 

58 
S9 

Industr~es 1,39,39,000 

Salt. 18,61,000 

Other Re9Cnlle Expenditure of the Department oflrduslril!l Develcp-
menl. 18,74,000 

MINISTRY OF INFORMATICtN ANDBROADCA~TING 

60 Ministry of Information an:! BroajclSting 

61 Bro.1dca'iting 

63 o ~her Revenue Expenditure of the Ministry of Information ar d 
Broadcasting . 

MINISTRY OF IRRIGATION AND POWER 

63 Ministry ofIrrigation ard Pc.\\cr 10,94,000 

64 Multi-purpOSe River Scl:cmes 72,S3,CCO 

6S btherRevenue E.atpenditure of the Minist!')· oCIrrigat:or. ard Power. 3,oo,St!,cco 

MINISTRY OF LABOUR,EMPLOYMElI.T AND RoEHABILlTATICN 
66 Ministry of Labour, Employmem and R.c;habilitation 26,27,CCO 

67 Chief Inspector of Mines I. 16,12,000 

68 Labour and Emplo)'mer.t 4,80,23,C(0 

69 EXPenditure on Displaced Persons 3,99,16,cco 

70 Other Revenue Expenditure oftbe Ministry of Labour, Emplo\merr 
and Rehabilitation. . . . . . . .. . 1l,27,oo0 

MINISTRY OF LA'X' 
." . 
. " 

Ministry of Law .'1 '" 
Other ReVenue Expenditure of the Ministry of LLW 
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Number 
of 

Demand 

Name of Demand 

MINISTRY OF PETROLEUM AND CHEMICALS 

73 Ministry of Petroleum and Chemicals . 

Amount of 
Demand for 

Grant on 
Account 

Rs. 

8,72,000 

74 .. Other revenue Expenditure of the Ministry of Petroleum and Chemicab I ,CU,37 ,000 

MINISTRY OF STEEL, MINES AND METALS 

75 Ministry of Steel, Mines and Metals 

76 Geological Survey 340,92,000 

77 Other Revenue Expenditure of the Ministry of Steel, Mines and Metals 6,33,36,000 

78 

79 

80 

MINISTRY OF TOURISM AND CIVIL AVIATION 

Ministry of Tourism and Civil Aviation 

Meteorology 

Aviation . 

81 Other Revenue Expenditure of the Ministry of Tourism and Civil 63,06,000 
Aviation 

82 

MINISTRY OF TRANSPORT AND SHIPPING 

Ministry of Transport and Shipping 

Roads 

Mercantile Marine 

Lighthouses and Lightships 

57,U,OOO 

44,60,000 

86 Other Revenue Expenditure of the Ministry of Transport and Shipping 1,19,21,000 

MINISTRY OF WORKS, HOUSING AND StJ.PPL Y 

Department of Works and Housing 

Public Works 

Stationery and Printing 

90 Other R~venue Expenditure of the Department of Works and Housing 53,83,000 

DEPARTMENT OF ATOMIC ENERGY 

91 Department of Atomic Energy 8,90,000 

92 Other Revenue Expenditure of the Department of Atomic Energy 5,36,33,000 

DEPARTMENT OF COMMUNICATIONS 

93 Dep&rtment of Communications 

94 Overseas Communications Service 

9S Poati and Telegraphs (Working Expenscs) 

4,16,000 

[P.T.O. 



Number 
of 

Demand 

Name of Demand 

96 Posts and Telegraphs Dividend to General Revenue and Appropria-

Amount of 
Demand [or 
Grand on 

Accounts 

Rs. 

tions to Reserve Funds 6,19,02,000 

97 Other Revenue Expenditure of the Department sf Communications 10,80,000 

MINISTRY OF INDUSTRIAL DEVELOPMENT AND COM-
PANY AFFAIRS 

98 Department of Company Affairs 

99 Other Revenue Expenditure of the Department of Company Affairs 

DEPARTMENT OF PARLIAMENTARY AFFAIRS 
100 Departm!nt of Parliamentary Affairs 

DEPARTMENT OF SOCIAL WELFARE 

101 Department of Social Welfare 

102 Other Revenue Expenditure of the Department of Social Welfare 

MINISTRY OF WORKS, HOUSING AND SUPPLY 
103 Department of SUPPly 
104 Supplies and Disposals 

lOS Other Revenue Expenditure of the Department of Supply 

PLANNING COMMISSION 

2,00,000 

5,26,000 

106 Planning Commission ' . . . . . 58,13,000 

~{ PARLIAMENT AND SECRETARIAT OF THE VICE-PRESIDENT 

~/ ~k Sabba .. ~I4'000 
...,8 Ralya Sabha .tq.S,70,000 

109 Secretariat of the Vice-President 

MINISTRY OF COMMERCE 

110 Capital Outlay of the Ministry of COmmerce 

MINISTRY OF DEFENCE 

I II Defence Capital Outlay 

MINISTRY OF EDUCATION 

112 Capital Outlay of the Ministry of Education 

MINISTRY OF FINANCE 

II3 Capital Outlay on the Ia#ia Security Press 

I I4 Capital Outlay on Currency and Coinage 
---------
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--------' ----------"----,----
Number 

.0( 
Demand 

Name of Demand 

----- .---.. ---

II 5 Capital Outlay on Mints 

n6 Capital Outlay on Kolar Gold Min~ 

II7 Commuted Value of Pensions 

II g Other Capital Outlay of the Ministry of Finance 

119 Capital Outlay on Grants to State and Union Territory Govern-
ments for Development . • . . . . 

I2.0 Loans and Advances·by the Central Government 

MINISTRY OF FOOD, AGRICULTURE, COMMUNITY 
DEVELOPMENT AND CO-OPERATION 

Amount ot 
D~mand for 

Granton 
Account 

Rs. 

14,21,00 

50 ,86,50,000 

15,40,60,000 

J2J Purchase of Foodgrains and Fertilizers 2,38,30 ,88,000 

122 Other Capital Oatlay of the Ministry of· Food, Agriculture, 
Community Development and Co-operation . 10,55,29,000 

MINISTRY OF HEALTH AND FAMILY PLANNING 

123 Capital outlay of the Ministry of Health and Family Planning 

MINISTRY OF HOME AFFAIRS 

124 Capital Outlay in Union Territories and Tribal Areas 

125 Other Capital Outlay of the Ministry of Home Affairs 

MINISTRY OF INDUSTRIAL DEVELOPMENT AND 
COMPANY AFFAIRS 

126 Capital Outlay of the Ministry of Industrial Development and 
Company Affairs . 

MINISTRY OF INFORMATION AND BROADCASTING 

127 Capital Outlay of the Ministry of Information and Broadcasting 

MINISTRY OF IRRIGATION AND POWER 

1z3 Capital Outlay on Multipurpose River Schemes 

IZ9 Other Capital Outlay of the Ministry of Irrigation and Power 

MINISTRY OF LABOUR. EMPLOYMENT AND REHABI-
LITATION 

130 Capital 'Outlay of the Ministry of Labour, Employment and 
Rehabilitation 

MINISTRY OF PETROLEUM AND CHEMICALS 

131 Capital OUtlay of the Ministry of Petroleum and Chemicals 

MINISTRY OF STEEL, MINES AND METALS 

llZlCapital Outlay of the Ministry ofSt~, Mines and Metals 
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1,69,18,000 
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.' .. ,:-

Number 
of 

Demand 
Name of Demand 

MINISTRY OF TOURISM AND CIVIL AVIATION 

133 Capital Outlay on Aviation 

134 Other Capital Outlay of the Ministry of Tourism and Civil Aviation 

MINISTRY OP TRANSPORT AND SHIPPING 

13~ Capital outlay on Roads 

136 Capital outlay on Ports 

137 . Other Capital outlay of the Ministry of Transport and Shipping 

MINISTRY OF WORKS, HOUSING AND SUPPLY 

138 Delhi Capital Outlay 

139 Capital Outlay on Public Works 

140 Other Capital Outlay of the Ministry of Works, Housing and Supply 

DBPARTMENT OP ATOMIC BNERGY 

141 Capital Outlay of the Depanment of Atomic Energy 

DEPARTMBNT OF COMMUNICATIONS 

142 Capital Outlay on Posts and Telegraphs (Not met tram Revenue) 

143 Other Capital Outlay of the Department of Communications 

17. Govenunent Bill-Introduced 
The Appropriation (Vote on Account) Bill, 1967. 

18. Government Bill-Passed 

Amoant of 
Demand fOI 

Granton 
Account 

Rs. 

1 1,35,59,000 

1,89,53,000 

1>46,72 ,000 

1,68,80,000 

18,18,50,000 

The Appropriation (Vote on Account) Bin, 1967. 
The motion fOT consideration of the Bill was moved by Shri 

Morarji R. Desai. 
The motion for consideration was adopted and clause-by-clause 

consideration was taken up. 
Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri Morarji R. 

Desai. 
The motion was adopted and the Bill was passed. 

19. Supplementary DeIn.aJdts for Grants (General) for 1168-17 
Discussion on the Supplementary Demands for Grants in re6peCt 

of the Budget (General) for 1966-67 commenced land was concluded. 
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Fifty~two cut motions were moved and negatived. 

The following Demands were voted in full:-
-----------

Number 
of 

Demand 

Name of Demand Amount ot SuP-
plementary De-
m.nd 

:S 
6 
7 
8 

9 
13 
15 

r6 

18 
19 
20 
21 
2Z 
23 
24 
ZS 
z6 
27 
29 
30 
31 

I.BXPBNDITURE MET PROM REVENUE: 

MINISTRY OP COMMERCE 
Ministry at Commerce ..................................... , .. 

MINISTRY OP DEFENCEI 

Defence Services, Effective-Army ............................. . 
Defence Services, Effective-Navy .......... , .......... , , . , .... , . 
Defence Services, Effective-Air Porce .. , , , . , . , . , , .. , , , ... , ... , 
Defence Services,-Non-Eft'ective.,.,.,., ... ,',.,."., .. , .. '"., 

MINISTRY OF EDUCATION 
Ministry of Education, .. , .. ' , , ....... , , , , , , ..... , ... , ...... , , 
Botanical Survey , .. , . , . , . ' , , . , , . , , ... , . , , , , .. , , , ' , .. , .. , , .. , , 
Other Revenue Expenditure of the Ministry of Education",., ... 

MINIS'fRY OP EXTERNAL APPAIRS 
External Affai r s, , , , , , . , . , , , , , . , , •• , , , • . . , , . . . . , , , , . , . . , , , , , , , 

MINISTRY OP PINANCE 
Ministry of Pinance. , ... , , , . , .. , , , ... , , ........ , , .......... , . 
Customs.,., .... ""."" .. ",.,.,." .. ". ,',',.,',., ... ,', .. 
Union Excise Duties, , .... , , . , , . , . , .. , , .. , . , , , . , .. , , , , , , .. " . , 
Taxes on Income including Corporation Tax, etc ... , . , , , .. , . , , . , 
Stamps", .. , .. ,."".,.",."., .. ,., .... " ... ,.,."., .. , .... 
Audit." ............................ , .......... ···,········ . 
Currency and Coinage ... , .......... , . , ... , , ............ ' , ... . 
Mint. ...... , ....... , ... , .... ;, ............. ,·········,····· . 
Kolar Gold Mines .............. , ......... , ......... , , ...... . 
Pensions and Other Retirement Benefits ........... ·· .. , ... ,.,.·· 
Opium .. , ................ , ... , .. ,., .. , .. ,., .... ··.····,··,' . 
Other Revenue Expenditure of the Ministry ot Finance ..• , , , . 
Grants-ill-Aid to State and Union Territory Governments ... , ... , 
MINISTRY OP POOD, AGRICUL TQRE, COMMUNITY 

DEVELOPMENT AND COOPERATJONt 
Ministry of Food, Agriculture, Community Development and Coopera-

tion., ...... , , ....... " ... , .... , , ."., .... , .,. " .. ,., ..... ,. 
Agriculture, , .. , , . , .. , . , , ... , ... , .... , ...................... , ; . 
Agricultural Research. , ........ , , ..... , .. , .. '.' .. , , ... , , . ; , , .. , , , 
AnUnaI Husbandry"".,. , .. , , .... , .. , , . , . , ... , , , .. , .. , ... , , , . , 
Porest, , " ". , .,. , , ... , . ',' . , ........ ,. " ......... , ...... , .... . 
Other Revenue Expenditure ot tbe Ministry. of Pood, Agri-

culture, Community Development and CooperattOl1 
-------,-----
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Rs, 

23,23,64,000 
3,97 .~I,OOO 
6042,85,000 

57040 ,000 

449,000 
1048,000 

35,95,000 

75,00,000 

IZ,39,ooo 
12,50,000 
57,90>000 
79,15,000 
32.52,000 
9Q,OO.ooo 

Z,78,26,ooo 
Z4,74>QOO 
15,77,000 
Z9,6I,(IOO • 
l1A.s.ooo. 

1,000 
16,50,00;000 

12.34,000 
4,00,00,000 

1,000 
%,000 

1,000 

, '[p:r.O. 



----~------

Number 
of 

Demand 
Name of Demand 

Amount of 
-Supplementary 

Demand 
--- ------------------------_.-------------------

MINISTRY OF HEALTH AND FAMILY PLANNING 
Ministry of Health and Family Planning 

MINISTRY OF HOME AFFAIRS 
44 Ministry of Home Affairs 
45 Cabinet 
46 Zonal Councils . 
47 Administration of Justice 
48 Police 
So Statistics. 
51 Privy Purses and Allowances of Indian Rulers 
52 Delhi 
S:z-A Chandigarh 
53 Andarnan and Nicobar Islands 
54 
55 
57 

Tribal Areas 
Dadra and Nagar Haveli Area 
Other Revenue Expenditure of the Ministry of Home Affairs 

Rs. 

68,,,1,000 
2,30,000 

JI,Ooo 

13,000 
%,86,85,000 

7,35,000 
- 17jO:lO 

2,72,01,000 

7,94>000 
51,89.000 

2,33,91,000 

4,84,000 
1,000 

MINISTRY OF INDUSTRIAL DEVELOPMENT AND COMPANY 
AFFAIRS 

Ministry of Indu~try . 
Other Revenue EJfpenditurc of the Ministry of Industry 

MINISTRY OF INPORMATION AND BROADCASTING 
62 Ministry of Information and Broadcasting 
63 Broadcasting . 

MINISTRY OF IRRIGATION AND POWER 
~7 Ministry 'of Irrigation and Power 
68 Multi":purpose River Schemes 
69 Other Revenue Expenditure of the Ministry of Irrigation and Power 

1,!l7.000 
1,20,67,000 

4,72,000 
26,32,000 

1>4.1,78,000 

• MINISTRY OF LABOUR, EMPLOYMENT AND REHABILITATION 
70 Ministry of Laco'"Jl', Employment and Rehabilitation 
73 Expenditure on Displaced Persons 

MINISTRY OF INDU STRIAL DEVELOPMENT AND COMPANY 
AFFAIRS 

75 Ministry of Law 
77 Other Revenue Expenditure of the Ministry at Law 

MINISTRY OF STEEL, MINES AND METALS 
78 Ministry of Mines and Metals . 
80 Other Revenue' Expenditure of the Ministry of Mines and Metals 

1.69,000 
2,88,00,000 

MINISTRY OF PETROLEUM A~,CHEMlCALS 
f I Ministry of Petroleum and CtvnUCQls . 3.Q9,OOO 

¢! 

MINIC\TRIES OF INDUSTRIAL DEvELOPMENT AND COMPANY 
AFFAIRS AND WORKS, HOUSING AND SUPPLY 

83 Ministry of Supply and Technical Development 2.,19,000 
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----_ .. _---------- ----_._----
Amount of 
SupplemenW'Y 

Number 
of 

Demand Name of Demand Demln:i 
-------_ .. _._---- .... _._-.. __ .,,_._--.... - .... 

Rs. 
MINISTRY OF WORKS, HOUSING AND SUPPLY 

84 Supplies and Disposals 19.)6,000 

MINISTRIES OF INDUSTRIAL DEVELOPMENT AND COMPANY 
AFFAIRS,AND WORKS, HOUSINGAND SUPPLY 

RS Other Revenue Expendirure of the Ministry of Supply and Technica1 
Development . . . . . . . .. 3.90.000 

86 

93 

94 
95 

102 

lOS 

JJ3 

MINISTRIES OF. TOURISM AND CIVIL AVIATION AND 
TRANSPORT AND SHIPPING 

Ministry of Transport and Aviation 

MINISTRY OF TOURISM AND CIVIL AVIATION 
Meteorology 
Aviation 

MINISTRIES OF TOURISM AND CIVIL AVIATION AND 
TRANSPORT AND SHIPPING 

Other Revenue Expenditure of the Ministry of Transport 
and A vlarion 

MINISTRY OF WORKS, HOUSING AND SUPPLY 

Ministry of Works, Housing and Urban Development 
Public Works 

DEPARTMENT OF COMMUNICATIONS 
Posts and Telegraphs Working Expenses 

"-DEPARTMENT OF PARLIAMENTARY AFFAIRS 
Department of Parliamentary Affairs 

II. EXPENDITURE MET FROM CAPITAL AND DISBURSE-
MENT OF LOANS AND ADVANCES 
MlNliTRY OF COMMERCE 
Capital Outlll)' of the Ministry of Commerce 

MINISTRY OF FINANCE 
116 'Capital Outlay of the India SecuritJ Pre~s 
120 Commuted Value of Pensions 
121 Other Capital OuIlay of the Ministry of Finance 
12.2 Capital Outlay on Grants to Slale ard Union T~rritory 

Government for Deftl.:lplllCnt . . . . 
12.3 Loans and Advances by the Central Government 

128 
MINlSTRY OF HOME AFFAIRS 

Capital Outlay oCthe Ministry of Home Atrairs 

MINISTRY OP INDUSTRIAL DEVELOPMENT AND 
COMPANY APFAIRS 
Capital Outlay of the Ministry of Industry 

I,9S.92.,000 

13,%1,000 
64,)1,000 

2.5.5°,00,000 

R,93.46,ooo 
40 .50,00,000 

J,OOO 

._-_._- .. _-----_._--- -' -----.---~ .... -.-_.' 
fP.T.n. 
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Number 
of 

Demand 
Name of Demand 

130 

132 

• 140 

I4S 

MINISTRY OF INFORMATION AND BROADCASTING 
Capital Outlay of the Ministry of Information and Broadcasting 

MINISTRY OF IRRIGATION AND POWER 
Capital Outlay on Multi-purpose River Schemes 

MINISTRY OF PETROLEUM AND CHEMICALS 
Capital Outlay of the Ministry of Petroleum and Chemical! 

MINISTRY OF TRANSPORT AND SHIPPING 
Other Capital Outlay of the Ministry of Transport and Aviation 

DEPARTMENT OF COMMUNICATIONS 
Capital Outlay on Posts and Telegraphs Not Met from 

Revenue 

20. Government 8U1-Introduced 
The Appropriation Bill, 1967. 

21. Government Bill-Passed 
The Appropriation Bill, 1967. 

Amount of 
Supplemem.ar, 

Demand 

Rs. 

5,86,44.000 

5,60,o~o 

II,82,OO,OOO 

The motion for considera tion of the Bill was moved by Shri 
Krishna Chandra Pant. 

The motion for consideration was adopted and clause-by-clause 
consideration was taken up. 

Cla.uses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. i ~ j :1 
The motion that the Bill be passed was moved by Shri Krishna 

Chandra Pant. 
The motion was adopted and the Bill was passed. 

22. Half·An·Hour Discussion on Matters Arising out of Answers to 
Question 

Shri A. K. Gopalan raised a half-an-hour discussion on points 
arising out of the answer given on the 20th March, 1967 to S.tarred 
Question No. 12 regarding 'The Untold Story' by Lt. Genl. Kaul. 

Sardar Swaran Singh replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 28th March, 
1967). ! 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, March 28, 1967/Chaitra 7, 1889 (Sa.ka) 

No.8 

1. Starred Questions 

Starred Questions Nos. 79--81 and 83-85 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 59-75~ and 77-92 were laid 
on the Table. 

3. Calling Attention to Matter of Urgent Public Importance 
." 

Shri Hem Barua called the attention of the Minister of Food., 
Agricul+ure, Community Development and Cooperation to the serious 
food crisis in the Sta,tes of Assam, Bihar, Gujarat, Kerala, Madras, 
Uttar Pradesh and West Bengal, starvation deaths in Bihar and 
M;rzapur district of Uttar· Pradesh and withdrawal of subsidy to 
Kerala and West Bengal. 

The Minister of Food, AgricultuTe, Community Development and 
Cooperation ladd on the Table a statement in regard tpereto. 

4. Papers laid on the Table 

The following papers were .laid on the Table:-

(1) A copy of the Cbmpanv Law Board (Procedure) (Amend-
ment) Rules, 1966, published in Notification No. G.S.R. 1944 
in Gazette of India dated the 24t h December, 1966, under 
sub-section (3) of section 642 of the Companies Act, 195ft 

[p.T.O. 
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(2) A copy of the Delhi Mctor Vehicles (Third Amendment) 
Rules, 1966, published in Notification No. F.3(13)j65-66-
Transpart in Delhi Gazette dated the 22nd December, 1966, 
under sub-section (3) of section 133 of the Motor Vehicles 
Act, 1939. 

(3) A copy of the Annual' Accounts of the Cochin Port Trust 
for the year 1965-66 aIlld the Audit Report thereon under 
sub-section (2) of section 103 of the Major Port Trusts Act, 
1963. 

(4) A copy of the Annual Report of the Indian Council of 
Agricultural Research, New Delhi far the year 1964-65 
(Hindi version). 

, I 

(5) A copy of the Food Corporations (Tenth Amendment) 
Rules, 1967, published in Notification No. G.S.R. 297 in 
Gazette of India dated the 3rd March, 1967, under sub-
section (3) of section 44 of the rood Corporations Act, 1964. 

(6) A copy each of the following Notifications under su1:H;ec-
tion (6) of section 3 of the Essential Commodities Act, 
1955:-

(i) The Andhra Pradesh Rice and Paddy (Restriction on 
Movement) Second Amendment Order, 1966, published in 
NotificRltion No. G.S.R. 1866 in Gazette of India dated 
the 10th December, 1966. 

(ii) The Orissa Rice (Movement Control) Amendment Order, 
1966, published in Notification No. G.S.R. 2031 in 
Gazette of India dated the 28th December, 1966. 

(iii) The Gram Zone (Movement Control) Third Amendment 
Order, 1966, published in Notification No. G.S.R. 2020 
in Gazette of India dated the 31st December, 1966. 

(iv) The Wheat Roller Flour Mills (Licensing and Control) 
Third Amendment Orde,r, 1966, publtshedin Notification 
No. G.S.R. 2021 in Gazette of India dated the 31st Decem-
beT, 1966. 

(v) The Punjab Paddy (Export Control) Amendment Order, 
1966, published in Notification No. G.S.R. 2034 in Gazette 
of India datted the 30th December, 1966. 

(vi) 
''If . 

The Inter-ZonalJA.'lteat and Wheat Products (Movement 
Control) Fourth Amendment Order, 1966, published in 
Notification No. G.S.R. 2035 in Gazette of India dated 
the 30th December, 1966. 



(vii) The Rice (Northern Zone) Movement Control Amend-
ment Order, 1966, published in Notification No. G.S.R. 
2036 in Gazette of India dated the 30th December, 1966. 

(viii) The Roller Mills Wheat Products (Price Control) Second 
Amendment Order, 1966, published in Notification No. 
G.S.R. 2037 in Gazette of India dated the 30th December, 
1966. 

(ix) The Gram Zone (Movement Control) Second Amendment 
Order, 1966, published in Notification No. G.S.R. 2033 
in Gazette of Indial dated the 30th December, 1966. 

(x) The Uttar Pradesh Foodgrains (Restrictions' on Border 
Movement) Amendment Order, 1967, published in Noti-
fication No. G.S.R. 32 in Gazette of India dated the 7th 
January, 1967. 

(xi) The Inter-Zonal Wheat and Wheat Products (Movement 
Control) Amendment Order, 1967, published in Notifi-
cation No. G.S.R. 33 in Gazette of India dated the 7th 
January, 1967. 

(xii) The West Bengal Husking Machines (Control of Opera-
tion) Amendment Order, 1967, published in Notification 
No. G.8.R. 64 in Gazette of India dated the 11th January, 
1967. 

(xiii) 'The Wheat Roller F1o~r Mills (Licensing and Control) 
Amendment Order, 1967, published in Notification No. 
G.S.R. 65 in Gazette of India dated the 13th January, 
1967. 

(xiv) The Delhi Roller Mills Wheat Products (Ex-Mill and 
Retail) Price Control (Amendment) Order, 1967, publish-
ed in Notification No. G.S.R. 131 in Gazette of India dalted 
the 24th January, 1967. 

(xv) The Andhra Pradesh Rice and Paddy (Restriction on 
Movement) Amendment Order, 1967, published in Notifi-
cation No. G.S.R. 151 in Gazette of India dated the 4th 
February, 1967. 

(xvi) The Orissa Rice (Movement COQtrol) Amendment Order, 
1967, published in Notification No.' G.S.R. 157 in Gazette 
of India dated the 6th February, 1967. 
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(xvii) The Inter-Zonal Wheat and Wheat Products (Movement 
Control) Second Amendment Order, 1967, published in 
Notification No. G.S.R. 226 in Gazette of India dated the 
17th FebTuary, 1967. 

(xviii) The Rajasthan Foodgrains (Restrictions on Border Move-
ment) Amendment Order, 1967, published in Notification 
No. G.S.R. 227 in Gazette of India dated the 17th Febru-
ary, 1967. 

5. Reports of Public: Accounts Committee 

Secretary laid on the Table the following Reports of the Public 
Accounts Committee (1966-67) (Third Lok Sabha) which were pre-
sented by the Chairman of the Committee to the Speaker of the ThiTd 
Lok Sabha on the 28th February, 1967, before its dissolution:-

,-

(1) Sixty-seventh Report on Appropriation Accounts, 1964-65 
and Audit Report, 1966 relating to the Government of 
Kerala. 

(2) Sixty-eighth Report on Appropriation Accounts (Civil) 
1964-65, Finance Accounts, 1964-65 and Audit Report (Civil), 
1966 relating to the Ministries of Finance, Health and 
Family Planning, Information and Broadcesting, Iron and 
Steel and Supply, Technical Development and Materials 
Planning etc. 

(3) Sixty-ninth Report on "Excesses Over Voted Grants and 
Charg~d Appropriations disclosed in the Appropriation 
Accounts (Civil), 1964-65. 

(4) Seventieth Report on Para 10 of Audit Report (Defence 
Services), 1966-ManufactUTe of Engines. 

(5) Seventy-first Report on Appropriation (Accounts (Defence 
Services), 1964-65 snd Audit Report (Defence Services), 
1966. 

(6) Seventy-second Report on Appropriation Accounts (Rail-
ways), 1964-65.and Audit Report (Railways), 1966. 

6. Personal explanation under,,Ilule 357 
. " Shri George Fernandes "made a personal explanation regarding 

certain statement about him made by Shrimati T¥keshwari Sinha 
in the House on the 23rd March, 1967. 



7. Motion for Election to Committee 

Shri Dinesh Singh moved the following motion:-

"That in pursuance of sub-section (3) (c) of Section 4 of the 
Central Silk Board Act, 1948, the members of Lok Sabha 
do proceed to elect, in such manner as the Speaker may 
rurect, four members from among themselves to serve as 
members of the Central Silk Board, for the term com. 
mencing from the 9th April, 1967." , 

/he motion was adopted, 

B. Motion for Election of Deputy Speaker 

Dr. Ram Subhag Singh moved the follOWing motion:-
"That Shri R. K. Khadilkar, a member of this House, be'chosen 

as the Deputy Speaker of this House." 

Shri P. Venkatasubbaiah seconded the motion. /" 

/The motion was adopted and Shri R. K. Khadilkar was chosen as 
the Deputy Speaker. / 

~. Felicitations to the Deputy Speaker 

The following offered felicitations to the Deputy Speaker:-
(1) Shri Frank Anthony 
(2) Shrimati Indira Gandhi 
(3) The Speaker 

The Depu;y Speaker in reply. thanked 
members. / 

10. The Railway Budget 

the Speaker and the 

The following items of business were taken up together:-
(i) General Discussion on the Budget (Railways) for 1967-68. 
(ii) Demands for Grants on Account in respect of the Budget 

(Railwl1iYs) for 1967-68. 
(iii) Supplementary Demands for Grants in respect of the 

Budget (Railways) far 1966-67, 

Two cut motions in respect of the Demands for Grants on Account 
(Railways) for 1967-68, were moved and negatived. 

Fifteen cut motions in respect of the Supplementary Demands for 
Grants (Railways) for 1966-67, were moved and negatived. 
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The following members took part in the combined debate:-
(1) Shri K. Ana'llda Nambiar 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P,M.) 

(2) Shri, J. M. Biswas 
(3) Shri K. N. Tewari 
(4) ShriGeorge Fernandes 
(5) Shri Pravinsinh Natavarsinh Solanki 
(6) Shri Sri Chand Goel 
(7) Shri C. Chittibabu 
(8) Shri Yamuna Prasad Mandai 
(9) Shri Samarendra Kundu 

Shri C. M. Poonacha replied to the debate. 

The follOWing Demands for Grants on Account for 1967-68 in 
respect of the Budget (Railways) under the heads mentioned below 
were voted in full:-

Number 
of 

Demand 

Name of Demand 

--. --_ .. _---'--------
I Railway Board 

2 Miscellaneous Expendirure 

3 Payments to Worked Lines and Others 

4 Working Expenses-Administration 

S Working Expenses-Repairs and Maintenance 

6 Working Expenses-operating Staff 
7 Working Expenses-Qperation (Fuel) 

8 Working Expenses-operation other than Staff and Fuel 
9 Working Expenses-Miscellaneous Expenses 

10 Working Expenses-Statf Welfare " 

It Working Expenses-APpropriation to Depreciation Reserve Fund 

II-A Working Expenses-Appropriation to Pension Fund 

I2 Dividend to General Revenues 

13 Open Line Works (Revenue) 
14 Construetion of New l:..inrj ,iff. . . . 

" IS Open Line Worlts-Capital, Depreciation Reserve Fund and 
Development Fund 

16. Pensionary Charges-Pension Fund 

Amount of 
Demand for 

Grant on 
Account 

Rs. 

42,99,000 
1,53,13,000 

12>49,000 
21,18,38,000 

67,79.32 •000 

43'%5,66,oco 
42>75,82,000 

12,52,79,000 

10,64.74.000 

1.39,36.000 
33,00,0%.000 
5,01,67,000 
6.00,00,000 

3.75,00,000 
12,70,90,000 

1,78>44,75,000 
1,37,69,000 

----_ .. -_ .. _-_ .. __ .- ---
50 

, ...... 
~. ,. 



The 'following Sqpp!ementary Demands for Grants in respect of 
the Bud'get (Railways) for 196&-67, were voted in full:-

N1I1llber 
of 

Demand 

• 
Name of Demand 

z Miscellaneous Expenditure 

4 Working Expenses-Administration 

5 Working Expenses-Repairs and Maintenance 

6 Working Expenses-Operating Staff 

7 Working Expenses-Operation (Fuel) 

8 Working Expenses-Operation other than Staff and Fuel 

9 WorkiI!g Expenses-Miscellaneous Expenses 

J6 Pensionary Chat-ges-Pension Fund 

-,20 Withdrawal from Revenue Reserve Fund ' 

11. Government BUls-introduced 

Amount of 
Supplementary 

Demand 

Rs. 

1,000 

3,ot ,36,000 

9,61,2.4.000 

4, J 9.29,000 

7,08.9 1,000 

(1) The Appropriation (RailwSIYs) Vote on Account Bill, 1967. 

(2) The Appropriation (Railways) Bill, 1967. 

12. Government Bills-passed 

(i) The Appropriation (Railways) Vote on Account Bill, 1967. 

The motion for consideration of the BiU was moved by Shri C. M. 
Poonacha. ' 

The motion for consideration was adopted and clause-by-clause 
consideration was ta-ken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. ! :1 

The motion that the Bill be passed was moved by Shrl C. M. 
Poonacha. 

The motion was adopted and the Bill was passed. 
(li) The Appropriation (Railways) Bill, 1967. 

The motion for consideration of the Bill was moved by Sbri C. M. 
PoOnacha. 
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The motion for consideration was adopted and clause-by-clause 
consideration was taken up. 

Clauses 2 atnd 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

Th~ motion that the Bill be passed was moved by 8hri C. M. 
Poonacha. 

The motion was adopted and the Bill was passed. 

13. The Budget (Goa, Daman and Diu) 

The following items of business were tadten up together:-

(i) General Discussion on the Budget (Goa, Daman and Diu) 
for 1967-68. 

(ii) Demands for Grants on Account in respect of the Budget 
(Goa Daman and Diu) for 1967-68. 

(iii) Supplementary Demands for Grants in: respect of the 
Budget (Goa, Daman and Diu) for 1966-67. 

The following Demands for Grants on Account for 1967-68 in res-
pect of the Budget (Goa, Daman and Diu) under the heads mentioned 
below were voted in full:-

Number 
of 

Demand 

Name of Demand 

I. EXPENDITURE MET FROM REVENUE 

1 Land Revenue' . 
2 State Excise Duties 
3 Taxes on Vehicles 
4 Sales Tax. 
5 Other Taxes and Duties· 
6 Stamps 
7 Registr'ation Fees 
8 Union Territory Legislature. 
9 General Administration 

10 Administration of Justice 
II Jails . 

;~' 

12 Police , . 
13 Miscellaneous Departme;ts . 
14 Scientific Departments 

52 

Amount of 
Demand for 

Grant on 
Account 

Rs. 

1,70,000 
2,78;100 

92 ,300 

57,000 
2,10,000 

3,300 
80,100 

1,57,500 

13,34,600 
4,53,600 
1,20,300 

18,72,600 
2,33,200 

66,900 



Number 
of 

Demand 

15 Education. 
16 Medical 
17 Public Health 
18 Agriculture 
19 Animal Husbandary 
:to Cooperation 
21 Industries. 

Name of Demand 

22 Comm'.lnity Development Projects, National Extension Service 
and Local Development Works . 

23 Labour and Employment 
24 Miscellaneous, Social and Developmental Organisations 
:t$ Irrigation, Navigation, Embankment and Drainage Works (Non-

Commercial.) . 
:t6 Electricity Schemes 
':1.7 Public Works 
28 Capital Outlay on Public Works 
:t9 Ports and Pilotage 
30 Road and Water Transport Schemes 

• 31 Pensions and other Retirement Benefits 
32 Stationery and Printing 
33 Forest 

. 34 Miscellaneous 
35 Other Miscellaneous Compensations and Assignments 

Amount of 
Demand for 

Grant on 
Account 

Rs. 

59,:tO,000 
~6,20,200 

19,°4,400 
J5,83,loo 
6,08,300 
2,16,700 
4.20,200 

6,06,000 
29.$00 

8,40,600 

2,49.700 
21,41,000 
32,82,000 
13,76,700 
1,88,000 
$,37,200 

0.75,900 
3,31,300 
3.':1.9,300 

26,72,000 
38,000' 

II. EXPENDITURE MBT FROM CAPITAL ETC. 

36 Capital Outlay on Improvement of Public Health • 
37 Capital Outlay on Schemes of Agricultural Improvement and 

Research 
38 Capital Outlay on Industrial and Economic Development. 
39 Capital Outlay on Irrigation, Navigation, Embankment and Drain-

age Works (Non-Commercial). . . . . . 
40 Capital Outlay of Electricity Schemes 
41 Capital Outlay on Public Works 
42 Capital Outlay on Other Works 

- 43 Capital Outlay on Ports 
44 Capital Outlay on Road and Water Transport Schemes 
4$ Capital Outlay on Forests 
46 Capital Outlay on Schemes of Govel1llJletJt Trading 
47 Loans and Advances by Union Territory Government 

16,66,700 

~,66,7OO 

50,00,000 
51,57,000 
10,83,390 
5.00,000 
:t;oo,ooo 
5,00,000 

1>42 ,90,000 
17,00,000 

---------.-------------------------------------------------------------------------------
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The following· Supplementary Demands for -Grahts It'l--respect- of 
the Budget (Goa, Daman and Diu) fOT 1966-67, were voted in full:-

Number 
of 

Demand 
Name of Demand 

I. EXPENDITURE MET FROM REVENUE 

1 Land Revenue . 
2 State Excise Duties 
4 Sales Tax . 
5 Other Taxes and Duties 
7 Registration Fees 
9 General Administration 

II Jails. ". 
12 Police 
13 Miscellaneous Departments. 
14 Scientific Departments 
15 Education. 
16 Medical 
18 Agriculture 
19 Animal Husbandary 
20 Co-operation " \ 
22 Community Development Projects, National Extension Service 

! and Local Development Works. 
24 Miscellaneous, Social and Developmental Organisations . 
25 Irrigation, Navigation, Embankment and Drainage Works 
27 Public Works 
28 Capital Outlay on Public Works . 
29 Ports and Pilotage 
30 Road and Water Transport Schemes 
3 I Pensions and Other Retirement Benefits I 

32 Stationery and Printing 
33 Forest 

II. EXPENDITURE ON CAPITAL ACCOUNTS 

36 Capital Outlay on Improvement of Public Health 
38 Capital Outlay on Industrial and Economic Development. 
43 Capital Outlay on Ports 
44 Capital Outlay on Road and Water Trusport Schemes 
4S Capital Outlay on Forests 

:{I' 
Ill. PUBLIC DEBT 

-47 Loans and Advances 

I 

Amount of Sup-
plementary 

Demand 

Rs. 

90,200 
52,000 

100 
45,000 
10,800 
57,000 
62,000 

7,64,500 
47,400 
35,700 

29,49.900 
51,100 

100 
63,200 
65,100 

34,000 
4,29,200 
3,89,500 
1,30,900 

33,70,000 
56,000 

3,55,900 
1,500 

2.,70,100 
1,17,800 

17,50,000 
4,30,000 
6,86,000 
1,00,000 
9.00,000 
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14. Goverameat Biu.-introdueed 

(1) The Goa, Daman and Diu Appropriation (Vote on Account) 
Bill, 1967. 

(2) The Goa, Daman and Diu Appropriation Bill, 1967. 

15. Government Bills-passed 

(i) The Goa, Daman and Diu Appropriation (Vote on Account) Bill, 
1967. 

The motion for consideration of the Bill was moved by Shri 
Krishna Chandra Pant. 

The motion for consideration was adopted and clause·by.clause 
consideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clwse 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Krishna 
Chandra Pant. 

The motion was adopted and the Bill was passed. 

(ii) The Goa, Daman and Diu Approprla.tion Bill, 1967. 

The motion for consideration of the Bill was moved· by Shri 
Krishna Chandra Pant. 

The motion for consideration was adopted and clause.by·clause 
consideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title WeI'e also 
adopted. 

The motion that the Bill be pSJ3Sed was moved by Shri Krishna 
Chandra Pant. 

The motion was adopted and the Bill was passed. 

16. The Rajasthan Budget 

The following items of business were taken up together:-
(i) General Discussion on the Budget (Rajasthan) for 1967-68. 
(ii) Demands for Grants on Account in respect of the Budget 

(Rajastham) for 1967..f)8. 
[P.T.O. 



(iii) Supplementary Demands for Grants in respect of· the 
Budget (Rajasthan) for 1966-67 . 

. Eleven cut motions in respect of the Demands for Grants on 
Account (Rajasthan) for 1967-68, were moved and negatived. 

The following Demands. for Grants on Account for 1967-68 in 
respect of the Budget (Rajasthan) under the heads mentioned below 
were voted in full:-

Number 
of 

Demand 

I 

Name of Demand 

A-EXPENDITURE MET FROM REVENUE 

Land Revenue 

II State Excise Duties 

III Taxes on Vehicles 

IV Sales Tax 

V Other Taxes and Duties 

VI Stamps 

VII Registration Fees 

VIII State Legislature 

IX General f.dmir...istrlltion 

X Administration of Justice 

XI Jails 

XII Pelict 

XIII Miscellaneous Departments 

XIV Scientific Departments 

XV Education 

XVI Medical 

XVII Public Health 

XVIII Agriculture 

XIX Animal Husbandry 

XX Cooperation 

XXI Industries l.l" 
XXII Community DeveJA,ment Projects, Natiorud. Extension 

Service and Local Deve}opment Worb • • 

XXIII Labour and Employment 

Amount of Demand 
for Grant on 

Account 

Ra. 

1,00,86,000 

98,000 

14058,000 

1,13,78,000 

16,70,000 

16,70,000 

45>45,000 

19.21,000 



Number 
of 

Demand 
Name of Demlad 

Amount of Demand for 
Grant on Account 

XXIV Miscellaneous Social and Developmental Organisations 

XXV Multipurpose River Schemes 

XXVI Irri~tion, Navigation, Embankment and Drainage Works 
(Commerci.d) 

Irrigation, Navigation, Embankment and Drainage Works 
(Non-Commercial) ..... 

Charges on Irrigation (Combined) Establishment and 
Tools and Plants 

XXVII Public Works 

Public Worlc-Charges on BUildings and Roads (Combln. 
ed) Establishment and Tools and Plant . 

Capita! Outlay on Public Works 

XXVIIl Pamine adie! 

XXIX Pensions amt other Retirement Benefits 

Commutation of Pensions 
, 

XXX Territorial and Political Pensions 

XXXI Privy Purses and AIlowances of Indlan Rulers . 

XXXII Stationery and PrintinJl . 

XXXIII Porest 

XXXIV MiscellaneoUs 

XXXV Other Miacellaneoua Compensations and Assignments 

XXXVI Expenditure conaected with the National Emergency 

B.-CAPITAL ACCOUNTS OUTSIDE THE REVENUE 
ACCOUNT 

XXXVII Payment of Compensation to Land Holders, etc. on the 
abolition ot the Zamindari System . • 

XXXVIII capital Outlay on Improvement of Public Health 

XXXIX Capital Outlay on Schemes of A,ricuJtural Improvement and 
Research . . . . . . • . . 

XL Capital Outlay on Industrial and Economic Development 

XLI Capital Outlay on Multi-purpose River Schemes 

Capital Outlay OD Irrigation, Navigation. Embankment and 
Drainage Wqrks (Commercial) • • . . • 

capital Outlay on Imlilion; Navigation, Embankment and 
Drainage Works (Non-Commercial) . . • 

57 

RI. 
68,13,000 

28,88,000 

1,000 

29,34,000 

38,03,000 

57.24,000 

22,92,000 

5,00,000 

1,16,67,000 

36,17,000 

3097,000 
38,72,000 

2,78,28,000 
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Number 
of 

Demand 

XLII 

XLIII 

XLIV 

XLV 

XLVI 

Name of Demand 

Capital Outlay on Public Works 

Capital Outlay on other Works 

Capital Outlay on Road and Water Transport Schemes 

Payments of Commuted Value of Pensions 

Capital Outlay on Schemes of Government Trading 

Amount of Demand for 
Grant on Acx:ount 

RI. 
1,08,92.;000 

.. ,000 

70,coo 

93,000 

9,97,!8,ooo 

C.-DISBURSEMENT OF LOANS AND ADVANCES' .. 
XLVII Loans and Advances by State Government 9,01,83,000 

The following Supplementary Demands for Grants in respect of 
the Budget (Rajasthan) for 1966-67, were voted in full:-

Number 
of 

Demand 
Name of Demand 

A-EXPENDITURE MET FROM REVENUE 

I Land Revenue 

II State Excise Duties 

III Taxes on Vehicles 

IV Sales Tax 

V Other Taxes and Duties . 

VI Stamps 

VII Registration Fees 

VnI State Legislatures 

IX General Administration 

X Administration of Justice 

Xl Jails 

XIII Miscellaneous Departments 

XIV Scientific Departments 

XV Education 

XVI Medical 

XVII P\1blic Health if 

" XVIII Agriculture 

XIX Animal Husbandary . 

58 

Amount of Supple-
mentary Demand 

Rs. 

1,%1,000 

5.40,000 

30,33,000 

3,68,000 

3,00,000 

Z,z7,1I,000 

1,0:>0 

30 ,94,000 



Number 
of .. DanaDd Name of Demand 

Amount of Supple-
mentary Demand 

------------- ----------_.-
xx Co-operation 

XXI Industries 

XXII Community Development Projects, National Extension Service 
and Local Development Works 

XXIII Labour and Bmployment . 

XXIV Miscellaneous Social and Developmental Organisations . 

XXV Multi-purpose River Schemes 

XXVI Irrigation, Naviption, Embankment and Drainage works 
(Commercial) 

Irrigation, Naviption, Embankment and Drainage Works 
(Non-Commercial) 

Charges on Irrigation (Combined) Establishment and Tools 
and Plant • 

XXVII . Public Works . 
Public Works-Charges on Buildings and Roads (Combined) 

&tablishment and Tools and Plant 

XXVIII Famine Relief 

XXIX Pensions and other Retirement Benefits 

XXXI Privy Punes and Allowances of Indian Rulers 

XXXII Stationery and Printing 

XXXIII Forest 
XXXIV Miscellaneous 

XXXV Other Miscellaneous Compensations and Assignments . 

RI. 
7,77/»0 

1,000 

1,000 

5,78,000 

15,00,000 

16,15.000 

~,:u,oo,ooo 

7,70,00,000 

7,02,000 

1,000 

6,03.000 

3%,75,000 

5046,000 

B-CAPITAL ACCOUNTS OUTSIDE THE REVENUE ACCOUNT 

XXXIX Capital Outlay on Schemes of A,ricultural Improvement 
and Resesrcll 

XL Capital Outlay on Industrial and Economic Development 

XLI Capital Outlay on Multi-purpose River Schemes 

Capital Outlay on Irrigation, Navigation, Embankment 
. and Drainage Works (Commercial) . . . . 

Capital Outlay on Irrigation, Naviption, Embankment 
and Drainage Worb (Non-CommerciaI) 

XLII Capital Outlay on Public Works 

XLVI Capital Outlay on Schemes of Government Trading 

C-DISBURSEMBNT OF LOANS AND ADVANCES , 
XLVII Loans and Advances by State Governments 

88,06,000 

~, 70,00,000 

62,80,000 

3041,00,000 
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17. Government BiUs-iJitroduced 

(1) The Rajasthan Appropriation (Vote on Account) Bill, 196'7. 

(2) The Rajasthan Appropriation Bill, 1967. 

18. Government Bills--passed 

(i) The Rajasthan AppropriatiOn (Vote on Account) Bill, 1967. 

The motion for consideration of the Bi~ was moved by Shri 
Krishna Chandra Pant. 

The motion for consideration was adopted and clause-by-clause 
consideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by ShTi Krishna 
Chandra Pant. 

The motion was adopted and the Bill was passed. 

(ii) Tile Rajasthan Appropriation Bilt, 1967. 

The motion for consideration of the Bill was moved by Shri 
Krishna Chandra Pant. 

The motion for consideration was adopted and clause-by-clause 
consideration was taken up. . 

Clauses 2 and 3 and the Schedule were adopted. 

ChlUse 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Krishna 
Chandra Pant. 

The motion was adopted and the Bill was passed. 

[Lok Sabha adjourned till 11 A.M. on Wednesday, the 29th March, 
1967]. 

.. ~ 
'So L. SHAKDHER, 

Secretary. 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

\oVednesday, MaTch 29, 1967/ChaitTa 8, 1889 (Saka) 

No. 9 

1. Starred Questions 

Starred Questions Nos. 109-112 were orally answered. RepUes 
to remaining questions were laid on the Table. 

o 2. Unstarred Questions 

Replies to Unstarred Questions Nos. 93-137 and 139-174 were 
}, laid on the Table. 

'" A statement by the Minister of State for Parliamentary Affairs 
;:: and Communications correcting the reply given on the 30th Novem-
• ber, 1966 to Unstarred Question No. 2618 regarding Post Offices in 
, Birbhum Djvision (West Bengal), was also laid on the Table. 

3. Calling Attention to Matter of Urgent Public Importance 

Shri Madhu Limaye called the attention of the Minister of Home 
Affairs to the reported abduction of some girls in Delhi during the 
last two months. 

The Minister of Home Affairs made a statement in regard thereto. 

4. Question of PrlvUege 

The Speaker informed the House that in his reply dated the 
28th March, 1967, the Editor of the Hindustan Times had expressed 
regret and tendered apology for misrepresentation of certain 
remarks made by Shrimati Tarkeshwari Sinha, M.P., in the House 
on the 23rd March, 1967, dW'ing the hali-an-hoW' discussion regard-
ing activities of C.I.A .. by the Hindustan Times of the 24th March, 
198'7. 

[P.T.O 
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The House agreed that the apology tendered by the Editor of 
the newspaper might be accepted and the Editor should be asked 
to publish his letter of apology together with the actual statement 
made by Shrimati Tarkeshwari Sinha in the House on the 23rd 
March, 1967, in the next issue of his paper on its front page. There-
after the matter may be treated as closed. 

5. Papers laid on the Table 

The following papers were laid on the Table:--

(1) A copy of Notification No. G.S.R. 124 published in Gazette 
of India dated the 28th January, 1967, under sub-section 
(1) of section 28 of the Mines and Minerals (Regulation and 
Development) Act, 1957, declaring salt-petre to be a minor 
mineral. 

(2) (i) A copy of the Annual Report of the Hindustan Steel 
Limited, Ranchi, for the year 196~6, along with the 
Audited Accounts and the comments of the Comptroller 
rund Auditor General thereon, under sub-section (1) 
of section 619A of the Companies Act, 1956 . 

. (ii) Review by the Government on the working of the 
above Company. 

(3) 0) A copy of the Annual Report of the National Coal 
Development Corporation Limited, Ranchi, for the 
year 1965-66 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon, under sub-section (1) of section 619A of the 
Companies Act, 1956. 

(ii) Review by the Government on the working of the above 
Corporation. 

(4) A copy of the Annual Report of the University Grants 
Commission for the yea'r 1965-66, under section 18 of the 
University Grants Commission Act, 1956. 

(5) A copy of the Indian Telegraph (Third Amendment) Rules, 
1967, published in Notification No. G's.R. 313 in Gazette of 
India dated the 11th March, 1967, under sub-section (5) of 
section 7 of the Indian Telegraph Act, 1885. 

l' 
(6) A copy of the Annual Accounts of the Employees' Provident 

Fund Organisation, along with the Audit Report there.n, 
for the year 1964-65. 
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(7) A copy each of the following Notifications under sub-
section (2) of section 7 of the Employees' Provident Funds 
Act, 1952:~ 

(i) The Employees' Provident Funds (Eighteenth Amend-
ment) Scheme, 1966, published in Notification No. G.S.R. 
1770 in Gazette of India dated the 26th November, 1966. 

(ii) The Employees' Provident Funds (Nineteenth Amend-
ment) Scheme, 1966, published in Notification No. G.S.R. 
1772 in Gazette of India dated the 26th November, 1966. 

(iii) The Employees' Provident Funds (Twentieth Amend-
ment) Scheme, 1966, published in Notification No. G.S.R. 
1858 in Gazette of India dated the 10th December, 1966. 

(iv) The Employees' Provident Funds (Amendment) Scheme, 
1967, published in Notification No. G.S.R. 166 in Gazette 
of India dated the 11th February, 1967. 

(v) The Employees' Provident Funds (Second Amendment) 
Scheme, 1967, published in Notification No. G.S.R. 167 
in Gazette of India dated the 11th February, 1967. 

(8) A copy of the Annual Report on the working of the Em-
ployees' Provident Funds Scheme, 1952 for the year 1965-66. 

(9) A copy of the Coal Mines (Second Amendment) Regula-
tions, 1966, published in Notification No. G.S.R. 2012 in 
Gazette of India dated the 31st December, 1966, under sub-
section (7) of section 59 of the Mines Act, 1952. 

(10) A copy of the Report of Enquiry on the fatal accident in 
Borgafall Iron Ore Mine, Goa on the 2nd August, 1966. 

(11) A copy of the Delhi Shops and Establishments (Amend-
ment) Rules, 1966, published in Notification No. F.20(17) /60-
Lab. in Delhi Gazette dated the 19th January, 1967, under 
sub-section (3) of section 47 of the Delhi Shops and 
Establishments Act, 1954. 

(12) A COpy of the International Copyright (First Amendment) 
Order, 1967, published in Notification No. S.O. ·764 in 
Gazette of India dated the :ird March, 1967, under section 
43 of the Copyright Act, 1957. 

(13) A copy of the Annual Report of the Indian Museum, 
Caleutta, for the year 1965-iW. 
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(14) A copy each of the following Notifications under sub-section 
(3) of section 191 of the Delhi Land Reforms Act, 1954:-

(i) The Delhi Land Reforms (Amendment) Rules, 1966, pub-
lished in Notification No. F.(3) L.R.O./66 in Delhi 
Gazette dated the 8th July, 1966. 

(ii) The Delhi Land Reforms (Amendment) Rules, 1966, pub-
lished in Notification No. F.(4) L.R.O./66, in Delhi 
Gazette dated the 30th June, 1966. 

(15) A copy each of the following Notifications under sub-section 
(2) of section 479 of the Delhi Municipal Corporation Act, 
1957:-

(i) The Delhi Municipal Corporation (Election of Councillors) 
Amendment Rules, 1967, published in Notification No. 
F.2(2)/67-LSG in Delhi Gazette dated the 11th January, 
1967. 

(ii) The Delhi Municipal Corporation (Election of Councillors) 
Second Amendment Rules, 1967, published in Notifica-
tion No. F.2(2) /67-LSG in Delhi Gazette dated the 13th 
January, 1967. 

(iii) The Delhi Municipal CorpOTation (Election of Council-
lors) Third Amendment Rules, 1967, published in Notifi-
cation No. F.2(2) /67-LSG in Delhi Gazette da,ted the 6th 
February, 1967. 

(16) A copy of Notification No. F.39 (45)-Rev /64 published in 
Tripura Gazette dated the 11th January, 1967, making cer-
tain amendment to the Tripura Land Revenue and Land 
Reforms (Allotment of Land) Rules, 1962, under section 
198 of the Tripura Land Revenue and Land Reforms Act, 
1960. 

(17) A copy eE.l~h of the following Notifications under sub-section 
(2) of section 3 of the All India SeTvices Act, 1951:-

(i) The Iridian Forest Service (Fixation of Cadre &trength) 
Regulations, 1966, published in Notification No. G.S.R. 
1672 in Gazette of India dated the 31st October, 1966. 

(ii) The Indian Forest Service (Fixation of Cadre Strength) 
Amendmett Regulations, 1966, published in Notification 
No. G.S.R. 1673 in Gazette of India dated the 31st October, 
1966. 

64 



(iii) The Indian Forest Service (Appointment by Promotion) 
Regulations. 1966, published in Notification No. G.S.R. 
1774 in Gazette of India dated the 26th November, 1966. 

(iv) The Indian Forest Service (Fixation of Cadre Strength) 
Second Ameridment Regulations, 1946, published in 
Notification No. G.S.R. 17 in Gazette of India dated the 
7th January, 1967. 

6. Panel of Cbairmen 

The Speaker announced that he had nominated the following 
members on the Panel of Chairmen:-

(1) Dr. D. S. Raju 

(2) H. H. MSJ!1araja Pratap Keshari Deo 

(3) Shri Krishnan Manoharan 

(4) Shri C. K. Bhattacharyya 

(5) Shri G. S. Dhillon 

(6) Shri Balraj Madhok 

7. Reports of Committee on Public Undertakings 

Secretary laid on the Table the following Reports of the Commit-
tee on Public Undertakings (Thi'rd Lok Sabha) which were presented 
to the Speaker by the Chairman of the Committee on the 3rd March, 
1967:- 1 

(1) Thirty-seventh Report of the Committee on Public Under-
takings on the Hindustan Shipyard Limited. 

(2) Thirty-eighth Report of the Committee on Public Under-
takings on the Pyrites and Chemicals Development 
Company Limited. 

(3) Thirty-ninth Report of the Committee on Public Under-
takings on the Bharat Heavy Electricals Limited. 

~ersonal exphmation under Rule 357 

8hri M. R. Masani made a persona.l explanation regarding certain 
statement made by the Prime Minister in the House on the 28th / 
March, 1967 in connection with the election of the Deputy Speaker.~ 
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9. Government Bill-Passed 
The, Armed Forces (SpeciaL Puwers) ContinU4J1Ce BiU, 1967 
The, motion for consideration of the Bill was moved by Dr. Ram 

Subhag Singh. 
The following members took part in' the debate:-

(1) Shrilndrajit Gupta 
(2) Dr. Ram Manohar Lohia 

(Lok Sabha adjourned at 1-05 P.M. and re-assembled at 2 P.M.) 

(3) Shri Ranjit Singh 
.; . (4) Shri Ganesh"Ghosh 

Shri M. C. Chagla replied to the debate. 
The motion for consideration was adopted and clause-by-clause 

consideration was taken ..up. 
Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri M. C. 

Chagla. 
The motion was adopted and the Bill was passed. 

10. Motion 

Shri- .J agjivan Ram moved the following motion:-
"That the fOOd situation in the country be taken into consi-
. -deration." 

Six substitute motiOns, were moved by Sarvashri S. M. Banerjee. 
Jaga!lJlatbrao.Joshi, Yashpal Singh, Bibhuti Mishra, George Fernan-
des and N. SI:eekantan Nair:. 

The following members took part in the debate:-
(1) Shri K. M. K011Shik 
(2) Shri Bibhuti Mishra 
(3) Shri Jagannathrao JOBhi 

'. (4) t>r. Ram Manohar Lohia 
(5) 'Shr(rieor~ S. PatH 
(6) Shri A. K. Gopalan 
(7) Chaudhari RandlW" Singh 

, . '(a) Shri ~an,(..a{Kapoor 
(9,} Shri Krishna Kumar Chatterji (Speech unjinirhed). 

,The discussion was not concluded. 



11. Half-An-Hour Diseussion on Matters arising out of Answers to 
Question 

8hri R. Umanath raised a half-an-hour discussion on points aris-
ing out of the answer given on the 20th March, 1967 to Starred 
Question No.7 regarding Indo-Ceylon Agreement of October, 1964. 

Shri M. C. Chagla replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 30th March, 
1967) . 

S. L. SHAKDHER, 
Secretary. 
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LOR SABRA 

BULLETIN-PART I 

[Brief RecOl'd of Proceedings] 

ThuNtky, Ma'Tch 30, 19i7/Chaitra 9, 1889 (Scrk4.) 

No. 10 
1. Starnd ,Questiens 

. Starred Questions Nos. 139-145 were orally a:ns.wered. Replies 
to remaining questions were laid on t.he Table. 

2. UnstalTed Questions 
.;-

Replies to Unstarred Questions Nos. 175-215, 217-246 and 248-
'i!;o were laid on the Table. 

:~, ~3I1·Netice filaestioo 
" 'Short Notice Question No. 3 addressed to the Mfuister of Defence 
~~ihg Retrenchment in N.C.C. was- orally answered and Supple-
mentary' questions were alsO answei'ed thereon. 

... . 
',4. Calling Attention to Matter~ of Urgent Public imPortance 

(i)' Shri Shiopujan Shashtri called the attention of the 'Minister of 
:Home Affairs to the situation arising out ar the ~tion of the 
'Cabinet in Pondicherry. 

The Mittister of Home Affairs made a statem'ent in regard thereto. 

·W,)Shri Krishna Kumar Chatterji called the attention of the 
;. Minister of Home Affairs to the yesterday's incident in Calcutta. 

-'n1e Minister of HoIne Affairs made a statement in regard thereto. 

5. Papers laid 0IIi the'Tallle 
. ' -

The following pap~rs were laid on the Table:-

(1) A copy of the Report of the Commissioner fotScheduled L 
Castes and. &heduled Tribes for tl1e year 1961-65 under 
,~rticle 838(2) of the Constitution, ' 

·Wss 'taken' up at' >35 P.M. ' 

[p.T.O. 



(2) A copy of the Certified Accounts of the Delhi Develop-
ment Authority for the year 1964-65 together with the 
Audit Report thereon, under sub-section (4) of section 25 
of the Delhi Development Act, 1957. 

(3) (i) A copy of the Annual Report of the Ashoka Hotels 
Limited New Delhi, for the year 1965-66, along with 
the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon, under sub-
section (1) of section 619A of the Companies Act, 1956. 

(ii) Review by the Government on the working of the 
above Company.-

(4) (i) A copy of the Annual Report of the Janpath Hotels 
Limited, New Delhi, for the year 1965-66, along with 

. the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon; under sub-
section (1) of section 619A of the Companies Act, 1956. 

(ii) Review by the Government on the wOTking of the 
above Company. 

(5) (i) A copy of the Annual Report of the Hindustan Hous-
ing Factory Ltd., New Delhi for the year 1965-66, along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon, under sub-
section (1) of section 619A of the Companies Act, 1956. 

(ii) R@view by the Government on the working of the 
above Company. 

(6) A copy of the Delhi Development Authority (Employees 
Provident Fund and GratUity) Rules, 1966, 'Published in 
Notification No. G.S.R. 1859 in Gazette of India dated the 
10th December, 1966, under section 58 of the Delhi Deve-
lopment Act, 1957. 

(7) A copv of the Delhi Sales Tax (Amendment) Rules. 1967, 
published in Notific~tion No. F.4(92) 1000Finance (E) (I) in 
Delhi Gazette dated the 16th March. 1967 under sub-
section (4) of section 26 of the Benltal Finan·cp. (Sales Tax) 
Act, 1941 as in force in the Union territorv of Delhi. 

(8) A copy of the In~me~tax (Second Amendment) Rules, 
1967. ,Published in Notification No. S.O. 846 in Gazette of 
India dated the 10th March. 1967. under section 296 of the 
Income-tax Act, 1961. 
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(9) A copy of the Post Office Savings Banks (Third Amend-
ment) Rules, 1966, published in Notification No. G.S.R. 
1869 in Gazette of India dated the 10th December, 1966, 
under sub-section (3) of section 15 of the Government 
Savings Bank Act, 1873. 

(10) A copy each of the following Notifications under sub-
section (3) of section 12 of the Government Savings Certi-
ficates Act, 1959:-

(i) The National Savings Certificates (First Issue) (First 
Amendment) Rules, 1966, published in Notification 
No. G.s.R. 41 in Gazette of India dated the 14th Janu-
ary, 1967. 

(ti) The Post Office Savings Certificates (Second Amend-
ment) Rules, 1966, published in Notification No. G.S.R. 
42 in Gazette of India 'dated the 14th January, 1967. 

(11) A copy of the Central Excise (Third Amendment) Rules, 
1967, published in Notification No. G.S.R. 304 in Gazette 
of India dated the 11th March, 1967 under section 38 of 
the Central Eiccise and Salt Act, 1944. 

(12) A copy each of the following Notifications under section 
159 of the Customs Act, 1962:-

(i) G.5.R. 356 published in Gazette of India dated the 18th 
March, 1967. 

(ti) G.S.R. 357 published in Gazette of India dated the 18th 
MaTch, 1967. 

(iii) G.s.R. 408 published in Gazette of India dated the 17th 
March, 1967. 

(iv) G.S.R. 409 published in Gazette of India dated the 17th 
March, 1967. 

(13) A copy each of the following Notifications under section 
159 of the Customs Act, 1962 and section 38 of the Central 
Excises and Salt Act. 1944:- . 

(i) The Customs and Central Excise Duties Export Draw-
back (General) Fourteenth Amendment Rules, 1967, 
published in Notification No. G.S.R. 358 in Gazette of 
India dated the 18t h March, 1967. 
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(ii) The Customs and Central Excise Duties Export Draw-
back (General) Fifteenth Amendment Rules, 1967, pub-
lished in Notification No. G.S.R 359 in Gazette of India 
dated the 18th March, 1967. 

(iii) The Customs and Central Excise Duties Export Draw-
back (General) Sixteenth Am~ndment Rules, 1967, pub-
lished in Notification No. G.S.R. 360 in Gazette of India 
dated the 18th March, 1967. 

(iv) The Customs and Central Excise Duties Export Draw-
Qack (General). Seventeenth Amendment Rules, 1967, 
published in Notification No. G$.R. 361 in Gazette of 
India dated the 18th March, 1967. 

(14) (i) A copy of the Annual Report of the Fertilisers and 
Chemicals, Travancore Limited, for the year 1965-66, 
along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon, 
under sub-se€tion (1) of section 619A of the Companies 
Act, 1956. 

(ii) ReView by the Government on the working of the 
above Company. 

(15)~i} A copy of the Annual Report of the Indian Drugs and 
Pharmaceuticals·Limited, New Delhi,' for the year 
1965-66 along with the Audited Accounts and the 
comments of the Comptroller and.. Auditor General 
thereon, under sub-section (1) of section 619A of the 
Companies Act, 1956. 

(ii) Review by the Government on the working of the 
above Company. 

(16) (i) A COpy of the Annual Report of the Hindustan Organic 
Chemicals Limited, Rasayani, for the year 1965-66 
along with the Audited Accounts and the comments 
of the Comptroller and Auditor General thereon, 
under sub-sectioo (1) of section 619A of the C".-ompanies 
Act, 1956. 

(ii) Review by the Government on the wodring of the 
[ a.bove Company. 
6. Matter unclerRule ,7 ;' 

Sohri Viren J. Shah raised a matt.er arising out of the proceedings 
of the House on the 29th March, 1967 regarding laying of a letter 
quoted· by a private member. / 
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7. MotioA 
Discussion on the following motion moved by Shri Jagjivan Ram, 

namely:-
"That the food situation in the country be ta-ken into conside-

ration" 
and the substitute motions thereto moved on the 29th March, 1967, 
continued. 

Nine substitute motions were moved by Sarvashri Ram Sewak 
Yadav, K. Lakkappa, S. Supakar, Rama Avatar Shastri, K. Ananda 
Nambiar, V. Mayavan, R. Umanath, Narayana Rao and Hardayal 
Devgun. 

The following members took part in the debate:-

(1) Shri Krishna Kumar Chatterji 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 

(2) ShTi Bhogendr8! Jha 
(3) Shri Era Sezhyan 
(4) Shri Chandra Jit 
(5) Shri Surendra Kumar Tapuriah 
(6) Shri Ram Krishna Sinha 
(7) Shri N. Sreekantan Nair 
(8) Shrimati T. Lakshmi Kanthamma 
(9) Shri J. H. Patel 

(10) Shri Shea NaTain 
(11) Shri C. Chittibabu 
(12) Shri K. Lakkappa 
(13) Shrimati Tarkeshwari Sinha 

Shri Jagjivan Ram replied to the debate. 

Substitute motions moved on the 29th and 30th March, 1967, were 
negatived. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 31st March, 
1967]. 

S. L. SHAKDHER, 
Secretary. 
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LOK SABHA 

BULLETIN-PART I 
[B-rief Record of Proceedings] 

Friday, March 31, 1967jChait...-a 10, 1889 (Saka) 

No. 11 
1. Starred Questions 

Starred Questions Nos. 169 and 171-173 were orally answered. 
Replies to remaining questions were laid on the Table. 

2. U nstarred Questions 
Replies to Unstarred Questions Nos. 251-312 and 314-353 were 

laid on the Table. 

3. Short Notice Question 
Short Notice Question No.4 addressed to the Minister of Com· 

merce regarding Import Policy was orally answered and Supple· 
mentary questions were also answered thereon. 

4. Calling Attention to matter of Urgent Public Importance 
Shrimati Tarkeshwari Sinha called the attention of the Minister 

of Petroleum and Chemicals to the question of extension of time 
limit given to foreign oil companies by the Government to attract 
external investment for fertilizer production in India. 

The Minister of Petroleum and Chemicals made a statement in 
regard thereto. 

5. Papers laid on the Table 

The following papers were laid on the Table:-
(1) (i) A copy of the Annual Report of the Instrumentation 

Limited, Kota, for the year 1965-66 along with the Audit· 
ed Accounts and the comments of the Comptroller and 
Auditor General thereon, under sub.section (1) of section 
619A of the Companies Act, 1956. 

(ii) Review by the Government on the working of the above 
Company. 
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(2) A copy of the Mineral Con::ession (First Amendment) 
Rules, 1967, published in Notification No. G.S.R. 369 
in Gazette of India dated the 18th March, 1967, under 
sub-section (1) of section 28 of the Mines and Mineral 
(Regulation and Development) Act, 1957. 

(3) A copy of half-yearly Report on the activities of the Coir 
Board and the working of the Coil' Industry Act, 1953 
for the period from the 1st April, 1966 to 30th Septem-
ber, 1966, under sub..section (1) of se:tion 19 of the Coil' 
Industry Ad, 1953. 

(4) A copy each of the following Notifications under sub-
section (3) of section 1'3 of the Central Silk Board Act, 
1948:-

(i) The Central Silk Board Employees Pension Fund Rules, 
1966, published in Notification No. G.S.R. 90 in Gazette 
of India dated the 21st January, 1967. 

(ii) The Central Silk Board (Third Amendment) Rules, 1966, 
published in Notification No. G.S.R. 91 in Gaze~te of 
India dated the 21st January, 1967. 

(iii) The Central Silk Board (General Provident Fund) Rules. 
1966, published in Notifi-ation No. G.S.R. 92 in Gazette 
of India dated the 21st January, 1967. 

(f» A copy each of the following Notifications under sub-
section (6) of section 3 of the Essential Commodities 
Act, 1955:-

(i) The Art Silk Textiles (Production and Distribution Con-
trol) (Third Amendment) Order, 1966, published in 
Notification No. S.O. 3532 in Gazette of India dated 
the 26th November, 1966. 

(ii) The Textiles (Production by Powerlooms) Control 
(Second Amendment) Order, 1966, published in Noti-
fication No. S.O. 3616 in Gazette of India dated the 3rd 
December: 1966. 

(iii) The Woollen Textiles (Production and Distribution Con-
trol) Fourth Amendment Order, 1966, published in 
Notification No. S.O. 3617 in Gazette of India dated 
the 3rd December, 1966. 

(iv) The Textjes fProduction by Knitting, Embroidery, Lace-
making and Printing Machin~) Control (Amend-
ment) Order, 1967 published in Notification No. S.O. 
374 in Gazette of India dated the 4th February, 1967. 
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(v) The Cotton Textiles (Control) Se:ond Amendment Order. 
1967, published in Notification No. S.O. 445 in Gazette 
of India dated the 11th February. 1967. 

(6) A copy of the Annual Report of the Khadi and Village 
Industries Commission, Bombay for the year 1965-66 
under sub-section (3) of section 24 of the Khadi and 
Village Industries Commission Act, 1956, along with the 
Statistical Statements. 

6. Messages from Rajya Sabha 

Se:retary reported the following messages from Rajya Sabhai-

(i) That Rajya Sabha had no recommendations to make to 
Lok. Babba in regard to the Appropriation (Vote on 
Account) Bill, 1967, passed by Lok Sabha on the 27th 
March, 1967. 

(ii) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Appropriation Bill, 1967, 
passed by Lok Sabba on the 27th March, 1967. 

(iii) That Rajya Sabha had no recommendations to make to 
Lo.k Sabha in regard to the Appropriation (Railways) 
Vote on Account Bill, 1967, passed by Lok Sabha on the 
28th March, 1967. 

(iv) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Appropriation (Railways) 
Bill, 1967, passed by Lok Sabha on the 28th March. 1967. 

(v) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Goa, Daman and Diu Appro-
priation (Vote on Account) Bill. 1967, passed by Lok 
Sabha on the 28th March, 1967. 

(vi) That Rajya Sabha had no recommendations to make to 
Lok Sabha in regard to the Goa, Daman and Diu Appro-
priation Bill, 1967. passed by Lok Sabha on the 28th 
March, 1967. 

7. Statement re: Government Business 

The Minister of Parliamentary Affairs made a statement regard-
ing Government business for the week commencing the 3rd April, 
1967. 
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8. Motion of. Thanks on the President's Address 

Discussion on the following motion and amendments thereto 
moved on the· 21st March, 1967, continued:-

"That an Address be presented to the President in the follow-
ing terms:-

'That the Members of Lok Sabha assembled in this Session 
are deeply grateful to the President for the Address 
which he has been pleased to deliver to both Houses 
of Parliament assembled together on the 18th March, 
1967.' " 

The follOwing members took part in the debate:-
(1) Shri Hukam Chand Kachhway 

(Lok Sabha adjourned at 1 P·M. and re-assembled at 2 P.M.) 

(2) Sird A. K. Gopalan 
(3) Dr. Govind Das 

The discussion was not concluded. 

9. Private Member's ResolutioJ1-iNegatived 

Shri K. Anirudhan moved the following Resolution:-
"This House is of opinion that the Government should take 

immediate steps to ban automation in L. I. C., oil com-
panies and other public and private sector companies." 

Three amendments were moved by Sarvashri S. M. Banerjee, 
R. Umanath and Yashpal Singh. 

The following members took part in the debate:-
(1) Shri Bal Raj Madhok 
(2) Shri Manibhai J. Patel 
(3) Shri Pashabhai Patel 
(4) Shri Indrajit Gupta 
(5) Shri Bibhuti Mishra 
(6) Shri George Fernandes 
(7) Chaudhari Randhir 501ngh 
(8) Shri V. Krishnamoorthi 
(9) Shri Shea Narain 

(10) 50hri Samarendrn Kundu 
(11) Shri P. K. Ghosh 
(12) Shri Lalit ~yan Mishra 
Shri K. Anin1dhan replied to the debate. 
The amendments were negatived.. 
The Resolution was also negatived. 



10. Private Member's Resolution-Under Consideration 

Shri P. P. Esthose moved the following Resolution:-
"In view of the crisis in textile industry resulting in continued 

closure of mills and large sca1e unemployment of weav-
ers, this House recommends to the Government to take 
over all the dosed mills immediately." 

Three amendments were moved by Sarvaslrri R. Umanath, 
Yashpal Singh and K. Ramani. 

Speech of 5hri P. P. Esthose was not concluded. 

The discussion was not concluded. 

-11. Messages from Rajya Sabha 

Secretary reported the following messages from Rajya Sabha:-
(i) That Rajya Sabha had no recommendations to make to 

Lok. Sabha in regard to the Rajasthan Appropriation 
(Vote on Account) Bill, 1967, passed by Lok Sabha on the 
28th March, 1967. 

(ii) That Rajya 5:abha had no recommendations to make to 
Lok Sabha in regard to the Rajasthan Appropria.tion Bill. 
1967, passed by Lok Sabha on the 28th March, 1967. 

12. Discussion Under Rule 193 

Dr. Ram Manohar Lohia raised a discussion on the statement 
made by the Minister of External Affairs on the 21st March, 1967 
reg~Tding the departure of Mrs. Svetlana Allilueva from India to 
the West. 

The following members took part in the debate:-
(1) Shri Surendranath Dwivedy 
(2) Shri Diwan Chand Sharma 
(3) 5hri R. Umanath 
(4) Shrimati T. Lakshmi Kanthamma 
(5) Shri Hem Barua 
(6) Shri George Fernandes 
(7) Chaudhari Randhir Singh 
(8) Shri P. K. Vasudevan Nair 

Shri M. C. Chagla replied to the discussion. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 3rd April, 1967). 
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LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings) 

Monday, April 3, 1967/Chaitra 13, 1889 (Saka). 

No. 12 

1. Starred Questions 

Starred Questions Nos. 199-202 were orally answered. Replies to 
remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 354-393, 395-409, 409-A and 
409-B were laid on the Table. 

3. Calling Attention to Matter of Urgent Public Importance 

Shri Yashpal Singh called the attention of the Minister of Food, 
Agriculture, Community Development and Cooperation to the situa-
tion a'rising out of the fall in the production of sugar in U.P. and 
Bihar and situation faced by sugar factories in the country as a result 
of sugarcane price fixed for 1966-67 season. 

The Minister of State for Food, Agriculture, Community Develop.-
ment and Cooperation made a statement in regard thereto. 

4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of White Paper No. XIII containing Notes, Memo-
randa and Letters exchanged between the Governments of 
India and China during February, 1966 to February, 1967. 

(2) A copy each of the following Notifications under sub-section 
(3) of section 8 of the Cinematograph Act, 1952:-

(i) The Cinematograph (Censorship) Amendment Rules, 
196'7, published in Notification No. G.S.R. 279 in Gazette 
of India dated the 4th March, 1967. 

[P.T.O. 
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(ii) The Cinematograph (Censorship) Second Amendment 
Rules, 1967, published in Notification No. G.S.R. 405 in 
Gazette of India dated the 25th March, 1967. 

(3) A copy of the Press Council (Third Amendment) Rules, 
1966, published in Notification No. G.S.R. 1974 in Gazette 
of India dated the 24th December, 1966, under sub-section 
(3) of section 22 of the Press Council Act, 1965. 

5. President's Assent to :Pills 

Secretary laid on the Table following eight Bills passed by the 
Houses of Parliament during the current Session and assented to by 
the President since .a report was last made to the House on the 
18th March, 1967:-

(1) The Appropriation Bill, 1967. 

(2) The Appropriation (Vote on Account) Bill, 1967. 

(3) The Appropriation (Railways) Bill, 1967. 

(4) The Appropriation (Railways) Vote on Account Bill, 1967. 

(5) The Goa, Daman and Diu Appropriation Bill, 1967. 

(6) The Goa, Daman and Diu Appropriation (Vote on Account) 
Bill, 1967. 

(7) The Rajasthan Appropriation Bill, 1967. 

/ (8) The Rajasthan Appropriation (Vote on Account) Bill, 1967 . 

.../6. Statement under direction 115 

Dr. Ram Manohar Lohia made a statement regarding certain infor-
mation given by the Minister of Home Affairs in the House on the 
20th March, 1967, relating t9' the account of the late Prime Minister 
Nehru in a foreign bank." 

The Minister of Home Affairs made a statement.!n reply thereto. 

The Deputy Prime Minister also made a statement on the subject. 

7. Government Bill-introduced 

The Essential Commodities (Amendment) Bill, 1967. 

8. Statement re: Ordinan~laid on the Table 

A copy of the expllnatory statement giving reasons for immediate 
legislation by the Essential Commodities (Secone! Amendment) Ordi-
nance, 1966, was laid on the Table under rule 71(1) of the Rules of 
Procedure and Conduct of Business in Lok Sabha. 
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9. Motion of thanks on the President's Address 

Discussion on the following motion and amendments thereto 
moved on the 21st March, 1967, continued:-

.~-,-

"That an Address be presented to the President in the follow-
ing terms:-

'That the Members of Lok Sabha assembled in this Session 
aTe deeply grateful to the President for the Address 
which he has been pleased to deliver to both HouseJl, 
of Parliament assembled together on the 18th March, 
1967.' " 

The following members took part in the debate:-
(1) Shri Samar Guha: 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 

(2) Shrimati Sushila Rohatgi 
(3) 8hri R. K. Amin 
(4) Shrimati Mohinder Kaur 
(5) Shri S. K. Sambandhan 
(6) Shri N. P. C. Naidu 
(7) ShTi Dhireswar Kalita 
(8) Shri Ramshekhar Prasad Singh 
(9) H. H. Maharaja Dr. Karni Singh of Bikaner 

(10) Shri R. D. Bhandare 
(11) Shri Arangil Sreedharan 
(12) Shri Ram Kishan 
(13) Shri C. C. Desai (Speech unfinished). 

/.The discussion was not concluded. 
10. Statement re: Government Business 

The Minist~ of Parliamentary Affairs made a statement regard-
ing the decisions taken at the meeting held by the Speaker with the 
Leaders of the Opposition Groups, on the 3rd April, 1967 about allo-
cati~n of tjPle for Government business during the remainder of the 
sessIon . ../" 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 4th April, 
1967). 
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LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, April 4, 1967jChaitra 14, 1889 (Saka) 

No. 13 

1. Oath or Af6nnation 

Shri Janardan Jaganath Shinkre made and subscribed the oath in 
English and took his seat in the House. . 

2. Starred Questions 

Starred Questions Nos. 229-234 were orally answered. Replies 
to remaining questions were laid on the Table. 

3. Unstarred Questions 

Replies to Unstarred Questions Nos. 410-424, 426-431, 433-509, 
509A and 509B were laid on the Table. 

4. Short Notice Question 

Short Notice Question No.5 addressed to the Minister of Trans-
port and Shipping regarding Bombay &'team Navigation Boat Service 
was orally answered and supplementary questions were also answered 
thereon. 

5. Calling Attention to Matter of Urgent Publk Importance 

Shri Madhu Limaye called the attention of the Minister of Com-
. merce to the crisis in the Textile Industry due to scarcity of cotton, 
fear of the closure of many units, la;bour unemployment and monthly 
loss worth crores of rupees to the nation. 

The Minister of Commerce made a statement in regard thereto. 
[P.T.O. 
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6. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Audit Report, Posts and Telegraphs, 1967, 
under article 151 (1) of the Constitution. 

(2) A copy of the Appropriation Accounts, Posts and Tele-
graphs, 1965-66. 

(3) A copy each of the following Orders of the Election Com-
mission, under sub-section (2) of section 1I of the Delimi-
tation Commission Act, 1962:-

(i) Order No. lOA published in Notification No. S.O. 1934 in 
Gazette of India dated the 25th June, 1966, making certain 
corrections in the Delimitation Commission's Order No. 10 
dated the 25th January, 1966, relating to the State of 
Maharashtra. 

(ii) Order No. 5A published in Notification No. S.O. 3155 in 
Gazette of India dated the 17th October, 1966, making 
certain corrections in the Delimitation Commission's 
Order No. 5 dated the 2nd June, 1966, relating to the 
State of Bihar. 

(iii) Order No. 5B published in Notification No. S.O. 3601 in 
Gazette of India dated the 25th November, 1966, making 
certain amendments in the Delimitation Commission's 
Order No.5 dated the 2nd June, 1966, relating to the State 
of Bihar. 

(iv) Order No. 17A published in Notification No. 5.0. 3676 in 
Gazette of India dated the 6th December, 1966, making 
certain corrections in the Delimitation Commission's 
Order No. 17 dated the 22nd July, 1966, relating to the 
Union territory of Delhi. 

(v) Order No. 13A published in Notification No. S.O. 512 in 
Gazette of India dated the 6th February, 1967, making 
certain corrections in the Delimitation Commission's 
Order No. 13 dated the 23rd November, 1966, relating to 
the State of Punjab. 

(4) A copy each of the following Notifications making certain 
amendments to the Andaman and Nicobar Islands Motor 
Vehicles Rules, 1939, under sub-section (3) of section 133 
of the Motor,.¢Vehicles Act, 1939:---

(i) Notiftcafion No. 158/66/F. No. 68-332/66-Pub. published 
in Andaman and Nicobar Gazette dated the 5th Decem-
ber, 1966. 
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(ii) Notification No. 166/66/F. No. 68-261/66-Pub. published 
in Andaman and Nicobar Gazette dated the 27th Decem-
ber, 1966. 

(5) A copy of the Annual Accounts of the Madras Port Trust for 
the year 1965-66 and the Audit Report thereon under sub-
section (2) of section 103 of the Major Port Trusts Act, 
1963. 

(6) A copy of the Annual Report of the Hindustan Shipyard 
Limited for the year 1965-66, along with the Audited 
Accounts and the comments of the Comptroller and AuditoT 
General thereon, under sub-section (1) of section 6l9A of 
the Companies Act, 1956. 

(7) A copy of the Report of the Indian Central Spices and t,. 
Cashewnut Committee, for the period 1st April, 1965 to 30th 
September, 1965 (Hindi version). 

(8) A copy each of the following Notifications under sub-section 
(6)" of section 3 of the Essential Commodities Act, 1955:-

(i) The Sugarcane (Control) Amendment Order, Its7, pub-
lished in Notification No. G.S.R. 35 in Gazette of India 
dated the 5th January, 1967. 

(li) G.5.R. 153 published in Gazette of India dated the 1st 
February, 1967, regarding ex-factory price of sugar. 

(iii) G.S.R. 361 published in Gazette of India, daten the 16th 
March, 1967, regarding ex-factory price of sugar. 

(9) A copy of Notification No. G.S.R. 185 published il1 Gazette 
of India dated the 11th February, 1967, issued under section 
5 of the Essential Commodities Act, 1955. 

(10) A copy of the Order of the Delimitation Commission pub-
lished in Notification No. S.O. 3513 in Gazette of India 
dated thp. 16th November, 1966, in respect of the deHmita-
tion of Parliamentary Constituencies in the State of 
Jammu and Kashmir. 

(11) A copy each of the folJowinli Orders of the Electinn Com-
mission, under sub-section (2) of section 11 of th"! Delimita-
tion Commission Act, 1962:- . 

(i) Order No. 16A published in Notification No. S.C. 1780 in 
Gazette of India dated the 10th June. 1966. makin~ cer-
tain correction in the Delimitation Commission's Order 
Nn. 16 dated the 9th February, 1966, relating tl) the State 
of West Bengal. 
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(u) Order No. 16B published in Notification No. S.O. 1849 in 
Gazette of India dated the 20th June, 1966, making certain 
correction in the Delimitation Commission's Order No. 16 
dated the 9th February, 1966, relating to the State of 
West Bengal. 

(iii) Order No. 9A published in Notification No. S.O. 2005 in 
Gazette of India dated the 5th July, 1966, making certain 
corrections in the Delimitation Commission's Order No.9 
dated· the 16th September, 1965, relating to the State of 
Madras. 

(iv) Order No. 16C published in Notification No. S.O. 2223 in 
Gazette of India dated the 22nd July, 1966, making cer· 
tain corrections in the Delimitation Commission's Order 
No. 16 dated the 9th February, 1966, relating to the State 
of West Bengal. 

(v) Order No. 16D published in Notification No. S.O. 2938 in 
Gazette of India dated the 1st October, 1966, making· 
certain corrections in the Delimitation Commission's 
Order No. 16 dated the 9th February, 1966, relating to 
the State of West Bengal. 

(vi) Order No. 9B published in Notification No. S.O. 2945 in 
Gazette of India dated the 3rd October, 1966, making 
certain corrections in the Delimitation Commission's 
Order No. 9 dated the 16th September, 1965, relating to 
the State of Madras. 

(vii) Order No. 8A published in Notification No. S.O. 3021 in 
Gazette of India dated the 7th October, 1966, making 
certain corrections in the Delimitation Commission's 
Order, No.8 dated the 13th July, 1964, relating to the 
State of Madhya Pradesh. 

(viii) Order No. 12A published in Notification No. S.O. 3162 in 
Gazette of India dated the 20th October, 1966. making 
certain corrections in the Delimitation Commission's 
Order No. 12 dated the 16th September, 1965, relating 
to the State of Orissa. 

(ix) Order No.9C nublished in Notification No. S.O. 3675 in 
Gazet, orflndia dated the 6th December, 1966. making 
certain eorrections in the Delimitation Commission's 
Order No.9 dated the 16th September, 1965. relatin~ to 
the State of Madras. 
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(x) Order No. 16E published in Notification NQ~ S.O. 3956 in 
Gazette of India dated the 22nd December, 1966, making 
certain corrections in the Delimitation Commission's 
Order No. 16 dated the 9th February, 1966, relating to 
the State of West Bengal. 

(xi) Order No. 12B published in Notification No. S.O. 3962 in 
Gazette of India dated the 24th December, 1966, making 
certain corrections in the Delimitation Commission's 
Order No. 12 dated the 16th September, 1965, relating 
to the State of Orissa. 

(xii) Order No. 12C published in Notification No. S.O. 139 in 
Gazette of India dated the 9th January, 1967, making 
certain corrections in the Delimitation Commission's 
Order No. 12 dated the 16th September, 1965, relating 
to the State of Orissa. 

(xiii) Order No. 11A published in Notification No. S.D. 140 in 
Gazette of India dated the 9th January, 1967, making 
certain corrections in the Delimitation Commission's 
Order No. 11 dated the 25th November, 1965, relating 
to the State of Mysore. 

(xiv) Order No~9D published in Notification No. S.D. 141 in 
Gazette of India dated the 9th January, 1967, makin~ 
certain corrections in the Delimitation Commission's 
Order No. 9 dated the 16th September, 1965, relating to 
the State of Madras. 

(xv) Order No. 22A published in Notification No. S.O. 142 in 
Gazette of India dated the 9th January, 1967, making 
certain corrections in the Delimitation Commission's 
Order No. 22 dated the 15th June. 1966, relating to the 
Union Territory of Tripura. 

(xvi) Order No. 9E published in Notifi~atinn No. S.O. 286 in 
Gazette of India dated the 19t.h Januarv. 1M7. makin~ 
certain corrections in the Delimitation Commis'!ion's 
Order No.9 dated the 16th September, 1965. relatfn~ to 
the State of Madras. 

(xvii) Order No. ~A nuhlished in Nntjfi~::Itio" No ~O. 355 in 
Gazette of India dated the 2Rth .Jal'lull'·v. lQ67. makin(1 
reriain amendments in the Delimit::lHnn ~~mmi~"h1'\'!! 

Order No. 3 datpn thp. :.lrd Julv. 1965. relatintt tn the 
State of Andhra Pradesh. 

rp.T.O. 
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(xviii) Order No. llB published in Notification No. S.O. 361 in 
Gazette of India dated the 31st January, 1967, making 
certain corrections in the Delimitation Commission's 
Order No. 11 dated the 25th November, 1965, relating to 
the &tate of Mysore. 

7. Message from Rajya Sabha 

Secretary reported a message from Rajya Sabha that at its sitting 
held on the 3rd April, 1967, Rajya Sabha agreed without any amend-
ment to the Armed Forces (Special Powers) Continuance Bill, 1967, 
passed by Lok Sabha on the 29th March, 1967. 

8. Motion of Thanks On the President's Address 

Discussion on the following motion and amendments thereto 
moved on the 21st March, 1967, continued:-

"That an Address be p'fesented to the President in the follow-
ing terms:-

'That the Members of Lok Sabha assembled in this Session 
are deeply grateful to the President for the Address 
which he has been pleased to deliver to both Houses 
of Parliament assembled together on the 18th March, 
1967.' " 

The following members took part in the debate:-

(1) Shri C. C. Desai 

(2) Shri G. M. Bakhshi 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 

(3) Shri Ram Krishan Gupta 

(4) Shri Anand Narain Mulla 

(5) Shri M. V. Rajasekharan 
(6) Shri K. K. Nayar 

(7) Shri Amrit Nahata 

(8) Shri M. L. Sondhi 

(9) Shri A. K. Sen 

(10) Shri Humayun,:Kabir 
.I (11) Choudhury Brahm Perkash 

(12) &hri S. M. Joshi 
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(13) Shrimati Savitri Shyam 

(14) Shri K. Anbazhagan 

(15) Shri K. G. Deshmukh 

(16) Shri A. Ghani Dar 

(17) Shri Bedabrata Barua 

(18) Shri Ram Ch'aran 

(19) Shri P. K. Ghosh 

(20) Shri C. T. Dhandapani 

(21) Shri S. R. Damani 

(22) ShTi Benoy Krishna Daschowdhury 

The discussion was not concluded. 

9. *Message' from Rajya Sabha 

Secretary reported a message from Rajya Sabha that at its sitting 
held on the 4th April, 1967, Rajya Sabha passed the Constitution 
(Twenty-first Amendment) Bill, 1967. 

II}. Bill passed by Rajya Sabha-laid on the Table 

Secretary laid on the Table a copy of the Constitution (Twenty-
first Amendment) Bill, 1967, as passed by Rajya Sabha. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 5th April, 
1967). 

*Reported at 6-45 P.M. 
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LOK SABRA 

BULLETIN-PART r 
[Brief Record of Proceedings] 

Wedne.rday,April5, 1967/Ch4itra U,1889 (Saka) 

No. 14 

1. Starred. Questions 

Starred· Questions Nos. 259-262 were orally answered. RepUes 
to remaining questions were laid on. the Table. 

2. Unstal'l'ed Questions 

Replies to Unstarred Questions Nos. 510-538, 540-587, 589--620, 
620A, 620B, 620C and 62{)D were laid on the Table. 

3. Short Notice Question 

Short Notice Question No.6 addressed to the Minister of Commu-
nications regarding Telegraph .Check Office, Calcutta was orally 
answered and supplementary questions were also answered thereon. 

4. Calling Attention to Matter of Urgent Public Importance 

Shri Indrajit Gupta called the attention of the Minister of Exter-
nal Affairs to India's participation in secret.seminar on Asian 
Defence held in New Delhi recently with several NATO and SEATO 
member States. 

The Minister of External Affairs made a statement in regard 
thereto. 

~n5 of Privilege 
Dr. Ram Manohar Lohia asked for leave of the House to raise a 

question of privilege against the Minister of External Mairs, 
Minister of Commerce and the Prime· Minister. 

[P.T.O. 
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On objection taken to leave being granted, the Speaker asked 
those members who were in favour of leave being granted to rise in 
their places. As not less than twenty-five member~se, the Speaker 
i'nformed the House that the leave was granted. 
v1Jr. Ram Manohar Lohia thereupon moved. the following motion:-

"It is the sense of the House -that, prima facie, there is a dis-
crepancy, between the repeated and categorical asser-
tions of the Minister of External Affairs, on his own be-
half and that of the Commerce Minister and the Gov-
er'nment headed by the Prime Minister and the letters 
from Mrs. Svetlana to Dr. Lohia; and the liouse, there-
fo~~ l'eS07v to refer the matter to the Privileges Com-

/ mittee." 
~. Ram Subhag Singh moved the following motion:-

"This House is of opinion that the Minister of External Affairs, 
Minister of Commerce and the Prime Minister have not 
committed. any breach of privilege of' tbe House with re-
gard to the complaint of privilege brougbtbefore the 
House by Dr. Ram Manohar Lohia today."""""-

(Lok Sabha adjourned at 1 P.M. and re-assembled. at 2 P.M.) 

. The following members took part in the debate:-
(1) Shri M. R Masani 
(2) Shri Bal Raj Madhok 
(3) Shri Krishna Kumar Chatterji 
(4) Shri D. K. Kunte 
(5) Shri K. Narayana Rao 
(6) Shri Nath Pai 
(7) Shrimati Tarkeshwari Sinha 
(8) Shri Atal Behari Vajpayee 
(9) Shri H. N. Mukherjee 

(10) Shri Madbu Limaye 
(11) Shri Sheo Narain 
(]2) Shri R. Umanath 
(13) Shri Dinesh Singh 
(14) Shri M. C. Chagla 

/ (15) Dr. Ram Idanohar Lohia (by way of reply) . 
../r ' • On the motiori moved by Dr. Ram Manohar Lobia the House divid-
ed, Ayes 150; Noes 236. The motion was accordi'ngly negatived.. / 

The motion moved by Dr. Ram Subhag Singh was adopted:/ 
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6.Papel'l laW on the Table 

The follo\ving papers were laid on the Table:-
(1) A copy of the Indian Telegraph (Second Amendment) 

Rules. 1967, published in Notifica,tion No. G.S.R. 312 in 
Gazette of India dated the 11th March, 1967, under sub-
section (5) of section 7 of the Indian Telegraph Act, 1885. 

- (2) A copy of the Annual Report of the National Research 
Development Corporation of India, New Delhi, for the 
year 1965-66 along with the Audited Accounts and the 
comments of the Comptroller and Auditor General there-
on, under sub-section (1) of section 619A of the Companies 
Act, 1956. 

(3) A copy of the Annual Report of the Hindustan Tele-
printeTs Limited, Madras, for the year 1965-66 along with 
the Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon, under sub-section 
(1) of section 619A of the Companies Act, 1956. 

(4) A copy of the Main Ccnclusions of the Tenth Session )f J 
~he Industrial Committee on Coal Mining held at Dhan-
bad on the 30th January, 1967. 

(5) A copy of the Neyveli Coal Mines Provident Fund 
Scheme, 1~, published in Notification No. G.S.R. 1771 in 
Gazette of India dated the 26th November, 1966, under sec-
tim 7A of the Coal Mines ProvidE'nt Fund and Bonus 
Schemes Act, 1948. 

(6) A copy of the Dock Workers (Advio;ory Committee) 
Amendment Rules, 1967, published in Notification NQ. S.O. 
803 in Gazette of Ind18 dated the 11th March, 1967, under 
sub-section (3) of section g of the Dock WC'l'kers (Reeu-
lation of Employment) Act, 1948. 

(7) A copy of the Indian Forest Service (Recruitment) 
Amendment Rules, 1967, published in Notification No. 
G.s.R. 387 in Gazette of India dated the 25th March. 
1967, under sub-5ectirn (2) of section 3 of the All India 
Services Act, 1951. 

(8) A copy of the Police-Forces (Restriction of Rights) Rules, 
1966, pub.Jashed in Notification No. G.S.R. 1892 in Ga7.ette 
of India dated the 12th December, 1966, under su})..section 
(2) of section 6 of the Police Forces (Restriction of 
Rights) Act, 1966. 

[P.T.O. 
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(9) A copy of the Annual Report of the Salar -lung Museum 
Board, Hyderabad for the year 1965-66, along with the 
Audited Accounts. 

(10) A copy of the Salar Jung Museum (Amendment) Rules, 
1967, published in Notification No. G.S.R. 341 in Gazette of 
India dated the 11th March, 1967, under sub-section (3) of 
section 27 of the Salar Jung Museum Act, 1961. 

(11) A copy of the Ancient Monuments and Archaeological 
Sites and Remains (Amendment) Rules, 1966, published 
in Notification. No. S.O. 3520 in Gazette of Indilii dated the 
20th November, 1966, under sub-section (4) of section '38 
of the Ancient Monuments and Archaeological Sites and 
Remains Act, 1958. 

(12) {i) A copy each of the Annual Reports of the Executive 
Committee of the Trustees of the Victoria Memorial, 
Calcutta, for the years 1963-64 and 1964--65. 

(ii) A statement shOWing reasons for delay in laying the 
above Reports. 

(13) A copy of the AnnualReport of the Executive Committee 
of the Trustees of the Victoria Memorial, Calcutta, for the 
year 1965-66. 

7. Motion of Thanks on the President's Address 

Shrimati Indira Gandhi replied to the !iebate on t~e following 
motion and amendments thereto moved on the 21st March, 1967:-

"That an Address be presented to the President in the follow-
ing terms:-_ 

'That the Members of Lok Sabha assembled. in this Session 
are deeply grateful to the President for the Address 
which he has been pleased to deliver to both Houses 
of Parliament assembled together on the 18th March, 
1967.' " 

The amendments moved on the 21st March, 1967, were negatived, 

The motion was adopted. 

8. Government Bi~Pissed 
The Representation of the People (Amendment) Bill, 19&7. 
The motion for cO'nsideration of the Bill was moved by Shri P . 

. Govinda Menon. 
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LOR: SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, April 6, 1967/Chaitra 16, 1889 (Saka) 

No. 15 
1. Oath or Af6..rmation 

Tw.o Members made and subscribed the oath or affirmation &.s 
follows and took their seats in the House:-

1 in English and 
1 in Kannada 

2. Starred Questions 

Starred Questions Nos. 289-292 were orally answered. Replies 
to remaining questions were laid on the Table. 

3. Unstarred Questions 

Replies to Unstarred Questions Nos. 621-635, 637-658, 660-
679, 681-725, 727-748 and 749A were laid on the Table. 

4. Short Notice Questiou. 

Short Notice Question No.7 addressed to the Minister of Irriga-
tion and Power regarding Generation of Electricity in States was 
9rally answered and supplementary questions were also answered 
thereon. 

5. Calling Attention to Matter of Urgent Public Importance 

Shri George Fernandes called the attention of the Minister of 
External Affairs to the reported decision of the British Government 
to purchase several islands in the Indian Ocean and to convert them 
into Anglo-American bases for war ships and aircraft. 

The Minister of External Affairs made a statement in regard 
thereto. 
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•. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Annual Report of the Indian Institute of 
Technology, Kanpur, for the year 1964-65. 

(2) A copy of the Public notice dated the 6th April, 1967, 
regarding Import policy for Newsprint for the year 
1967-68, in respect of newspapers and periodicals. 

(3) A copy of the Delhi Development Authority (Committee 
Meetings) Regulations, 1966, published in Notification 
No. 5.0. 3619 in Gazette of India dated the 3rd Decem-
ber. 1966, under section 58 of the Delhi Development 
Act, 1957. 

(4) A copy each of the following Notificatiorts imder' sec-
tion 159 of the Customs Act. 1962 and section 38 of the 
Central Excises and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Draw-
back (General) Eighteenth Amendment Rules, 1967, 
published in Notification No. G.S.R. 443 in Gazette of 
India dated the 1st April, 1967. 

(ii) The Customs and Central Excise Duties Export Draw-
back (General) Nineteenth Amendment Rules, 1967, 

published in NotificatiCfn No. G.S.R. 444 in Gazette 
of India dated the 1st April, 1967. 

(iii) The Customs and Central Excise Duties Export Draw-
back (General) Twentieth Amendment Rules, 1967, 
published in Notification No. G.S.R. 445 in Gazette of 
India dated the 1st April, 1967. 

(iv) The Customs and Central Excise Duties Export Draw-
back (General) Twenty-first Amendment Rules. 1967, 
published in Notification No. G.S.R. 446 in Gazette of 
India dated the 1st April. 1967. 

(v) The Customs and Central Excise Duties Export Draw-
back (General) Twenty-second Amendment Rules, 
1967. published in Notification No. G.s.R. 447 in 
Gazette of In9ia dated the 1st April, 1967. 

(vi) The CustcAns and Central Excise Duties Export Draw-
back (General) Twenty-third Amendment Rules, 1967, 
published in Notification No. G.S.R. 44B in Gazette of 
India dated the 1st April, 1967. 



· (vii) G.5.R. 449 published in Gazette of India dated the lst 
April, 1967, containing corrigendum to G.S.R. 11. 
published in Gazette of India dated the 28th January 
1~~ , 

(5) A copy each of the following Notifications under Iee-
tion 159 of the Customs Act, 1962:-

(i) G.S.R. 395 published in Gazette of India dated the 15th 
March, 1967. 

(ii) G.S.R. 4l>O published in Gazette of India dated tlle 1st 
April, 1967. 

(iii) G.S.R. 451 published in Gazette of India dated the lit 
April, 1967. 

(iv) G.S.R. 452 published in Gazette of India dated the 1st 
April, 1967. 

(v) G.S.R. 453 published in Gazette of India dated the 1st 
April, 1967. 

(vi) G.S.R. 463 published in Gazette of India dated the 3Ot. 
March, 1967. 

(6) A copy of the Annual Report of the Oil and Natural Gas 
Commission for the year 1965-6, under sub-section (3) of 
section 23 of the Oil and Natural Gas Commission Act, 
1959. 

(7) (i) A copy of the Annual Report of the Hindustan 
Antibiotics Limited, Pimpri, for the year 1965-66, along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor GeneTal thereon, under sub-
section (1) of section 619A of the Companies Act, 1956. 

(U) Review by the Government on the working of the 
a:bove Company. 

(8) (i) A copy of the Annual Report of the Indian Oil Corpo-
ration Limited, Bombay, for the year 1965-66, along with 
the Audited Accounts and the comments of the Comp-
troller and Auditor General thereon, under sub-sec-
tion (1) of section 619A of the Companies Act, 1956. 

(ii) Review by the Government on the working of the 
above Corporation. 
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(9) (i) A copy of the Annual Report of the Engineers India 
Limited, New Delhi,for the year 1965-66, along with 
the -Audited Accounts and the comments of the Comp-
troller and Auditor General thereon, under sub-sec-
tion (1) of section 619A of the Companies Act. 1956. 

(ii) Review by the Government on the working of the 
above Compa~y. 

(10) (i) A copy of the Annual Report of the Pyrites and 
Chemicals Development Company Limited, for the year 
1965-66, along with the Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon, under sub-section (1) of section 619A of the 
Companies Act, 1956 . 

. (ii) Review by the Government on the working of the 
above Company. 

(11, A copy of Certified Accounts of the Oil and Natural 
Gas Commission for the year 1965-66, together with the 
Audit Report thereon, under sub-sectien (4) of sec-
tion 22 of the Oil and Natural Gas -Commission Act, 
1959. 

(12) (i) A copy of the Annual Report of the National Projects 
Construction Corporation Limited, New Delhi, for the 
year 1965-66, along with the Audited Acceunts and the 
comments of the Comptroller and Auditor General 
thereon, under sub-section (1) of section 619A of the 
Companies Act, 1956. 

(ii) Review by the Government on the working of the 
above Company. 

(13) A copy of the Budget Estimates of the Damodar Valley 
Corporation for the year 1967-68. under sub-section (3) 
of section 44 of the Damodar Valley Corporation Act, 
1948. 

(14) A copy each of the following Notifications under sub-sec-
tion (6) of section 3 of the Essential Commodities Act, 
1955:- ! .. 

(i) The SoXTent-Extracted Oil,. De-Oiled Meal and. Edible 
Flour (Control) Order, 1967, published in Notification 
No. G.S.R 410 in Gazette of India dated the 17th 
March, 1967. 
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(ii) S.O. 939 published in Gazette of Jmlia. dated ihe 25th 
March, 1967, extending the Fertiliaer (Control) Order, 
1957, to the Union territory of Dadra and Nagar 
Haveli. 

7. Statement under Direction 115 

Shri Madhu Limaye made a statement regarding the personal 0:-
planation made on the 20th March, 1967 by the Minister of C0m-
merce about his connection· with the Iniiian Youth Congress. 

The Minister of Commerce made a statement in reply thereto. 

(Lok Sabha adjourned at 1 P.M. ahd re-assembled 'at 2 P.M.) 

8. Government B~ 

The Land Acquisition (Amendment and Validation) BiU, 196'7. 

Discussion on the motion for consideration of the Bill moved on 
the 5th April, 1967, continued. 

The follOWing members took part in the debate:-

(1) Shri Maharaj Singh Bharti 

(2) Shri Chintamani Panigrahi 

(3) Shri S. C. Samanta 

(4) Shri Gajraj Singh Rao 

(5) Shri Prakash Vir Shastri 

(6) Chaudhari Randhir Si'ngh 

(7) Shri Kanwar Lal Gupta 

(8) Shrimati Ganga Devi 

(9) Shri Sarjoo Pandey 

(10) Shrimati Sangam Laxmi Bai 

(ll) Shri M. K. Nanja Gowder 

Shri Annasahib P .. Shinde replied to the debate. 

On the motion for consideration the House divided, Ayes 177; 
Noes 88. The motion for consideration was acoordi'ngly adopted and 
clause-by-clause consideration was taken up. 

Clause 2 was adopted. 
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Ori.:amendinentsNos. 2; 6, -8, 15, 16, 18 and 30- ~to Clause 3 the 
House divid~ -Ayes .1;, Noes ~ .. The amendments were accordingly 
negattvea. 

Amendment No. 24 to Clause 3 was adopted. 
Clause 3 was adopted, as amended. 
<;;laus.e 4. was also adQpt~,!lsamended. 
Clause 5 was adopted. 
Clause 1, . the Enacting Formula and the Long Title were also 

adopted;, -

The motion that the Bill, _ as amended, be passed waJ moved by 
Shri Annasahib P. Shinde. 

The following members took part in the debat~:­

(1) Shri Bibhuti Mishra 

--

(2) Shri D. K. KU'nte 

(3) Shri Arnrit Nahata 

(4) Shri Sheo Narain 

(5) Shri Tulshidas Jadhav 

(6) Shri K. N. Tewari 

(7) Shri Bal Raj Madhok 

(8) ·Shri V. Krishnamoorthi 

(9) Shri Tenneti Viswanathan 

(10) Shri Hardayal Devgun 

(11) Shrimati Sangam Laxmi Bai 

(12) Shri S. M. Banerjee 

(13) Shri J. M. Imam 

(14) Shri Annasahib P. Shinde 

On the motion that the Bill, as amended, be passed, the House 
divided, Ayes 149; Noes 62. The motion was accordhlgly adopted 
and the Bill, as amended, was passed. -9. Statement by Min, .. ·: 
~ .>J 

The Minister of Parliamentary Affairs made a statement regard-
ing the change in the order of Government bUsiness and sitting of 
the-House on the 8th April, 1967. 
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10. Govenunent BiU-Under Consideration 

The Mineral Products (Additionat Du.ties of Excise and. 
Customs) Amendment Bill, 1967. 

The motion for consideration of the Bill was moved by Shri 
Krishna Chandra Pant. 

The following members took part in the debate:-

(1) Dr. Ranen Sen 
(2) Shri Jyotirmoy Bosu 
(3) 8hri 8. M. Banerjee 
(4) Shri Diwan Chand Sharma (Speech unfinished). 

The discussion was not concluded. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 7th April, 1967). 

~ 
GMGIPND-LS 1-98 (D) LS-6-4-67-800. 

S. L. SHAKDHER, 
Secretary. 



LOK SA8RA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, April 7, 1967jChaitra 17, 1889 (Saka) 

No. 16 
1. Starred Questions 

Starred Questions Nos. 319, 320, 322-324, 333 and 336 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Questions Nos. 750-759, 761-840 and 
842-871 were laid on the Table. 

3. Short Notice Question 

Short Notice Question No.8 addressed to the Minister of Defence 
regarding Release of Emergency Commissioned Officers was orally 
answered and supplementary questions were also answered thereon. 

4. Calling Attention to Matter of Urgent Public Importance 

Shri Chintamani Panigrahi called the attention of the Minister of 
Irrigation and Pow~r to the reported agreement of Government, 
during President's rule in Rajasthan for bulk supply of electricity 
for Birla's cement factory at Chittorgarh at a concessional rate 
entailing a loss of about Rupees 30 lakhs to Government per annum. 

The Minister of Irrigation and Power laid on the Table a state-
ment in regard thereto. The Minister also gave a gist of the 
statement. ' 

Lok Sabha adjourned at 1-05 P.M. and re-assembled at 2 P.M. 

5. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Audit Report (Civil), 1967, under article 

151 (1) of the Constitution. 
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(2) A copy of the. Appropriation Accounts (Civil), 1965-66. 

(3) A copy of the Salt Cess (Amendment) Rules, 1966, pub-
lished in Notification No. S.D. 3592 in Gazette of India 
dated the 26th November, 1966, under sub-section (3) of 
section 6 of the Salt Ce5S Act, 1953. 

(4) (i) A copy of the Annual Report of the Triveni Struc-
turals Limited, New Delhi, for the year 1965-66, along 
with the Audited ACC01,mts and the comments of the 
Comptroller and Auditor General thereon, under 
sub-section (1) of section 619A of the Companies Act, 
1956. . . 

(ii) Review by the Government on the working of the 
above Company. 

(5) (i) A copy of the Annual Report of the Naijona-l Stoall 
Industries Corporation Limited, New Delhi, for the 
year 1965-66, along with the Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon, under sub-section (1) of section 619Aof the 
Companies Act, 1956. 

(ii) Review by the Government on the working of the 
above Company. 

(6) (il A copy of the Annual Report of the National Instru-
ments Limited, Calcutta., for the year 1965-.66, along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon, under sub-
section (1) of section 619A of the Companies Act, 1956. 

(ii) Review by the Government on the working of the 
above Company. 

(7) (i) A copy of the Annual Report of the HlndustanPholO 
Films M~nufacturing Company Limited, 0Q,taca.rp:unQ., 
for the year 1965-66, along with the Audited Accounts 
and the comments of the Comptroller and Auditor 
General thereon, under sub-seepon (1) of section 619A 
of the Companies Act, 1956. 

(if) Review by the Government on the working of the 
above Comp'~my. 

(8) A copy ea~ of the Annua.l Reports for the year 1964-65 of 
the following Development Councils under su~section (4) 
of section 7 of the Industries (Development and Regula-
tion) Act, 1951:-

(i) Development Council for Heavy Electrical Industries. 
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(ii) Development Council for Machine Tools Industry. 

(iii) Development Council for Non-Ferrous Metals Industry. 
(iv) Development Council for Automobiles, Automobile 

Ancillary Industries, Transport Vehicle Industries, 
Tractors and Earth-Moving Equipments and Internal 
Combustion Engines. 

(v) Development Council for Inorganic Chemical Industries. 

(vi) Development Council for Textile Machin~ Industry. 

(vii) Development Council for Drugs and Pharmaceuticals. 
(viii) Development Council for Art-Silk Industry. 

(ix) D~lopment Council for Organic Chemical Industries. 

(x) Development Council for Woollen Industry. 

(xi) Development Council for Paper, Pulp and Allied 
Industl'ies. 

(xii) Development Council for Sugar Industry. 

{xiii) Development Council for Oils, Detergents and Paints. 

(xiv) Development Council for Instruments, Bicycles and 
Sewing Machines. 

(xv) Development Council for Glass and Ceramics. 
(xvi) Develapment Council for lC. Engines. Power Driven 

.Pumps, Air Compressors and Fans and Blowers. 

(:tvU) "Developrftent C012ncilfor Light Electrical Industries. 

(xviii) Development Council for Leather and Leather goods. 

-(m)Dt!'Ve1cJPzent Coufteil for Food Processing Industries. 

(1)) A ebPy bf . IntE!rftn ~ort to t'larm:ing Cominission on 
Industrial Planning and Licensing 'Policy by Dr. R. K. 
Hazarl. 

(10) (i) A copy of the Annual Report .of the Neyveli Lignite 
Corporation Limited, Neyveli, for the year 1965-66, 
along with the Audited Accounts and comments of the 
Comptroller and Auditor General thereon, Under sUb-
section {1) of section 619A of the Companies Act, 1956. 

(ii) Review by the Government on the working of the 
above Company. 
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(11) (i) A copy of the Annual Report of the National Mineral 
Development Corporation Limited, New Delhi, for the 
year'1965-66, along with the Audited Accounts and the 
comments of the Comptroller and Auditor General 
thereon, under sub-section (1) of section 619A of the 
Companies Act, 1956. 

(ii) Review by the ,Government on the working of the 
above Company. 

(12) (i) A copy of the Annual Report of the Manganese Ore 
(India) Limited, Nagpur, for the year 1965-66, along 
with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon, under sub-
section (1) of section 619A of the Companies Act. 1956. 

(ii) Review by the Government on the working of the above 
Company. 

(13) (i) A copy of the Annual Reprrrt of the State Trading Cor-
poration of India Limited, New Delhi, for the year 
1965-66. along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon, 
under sub-section (1) of section 619A 6f the Companies 
Act, 1956. 

(14) 

(15) 

(ii) Review by the Government on the working of the 
above Corporation. 

A copy of the Export of Rubber Belting (Inspection) Rules, 
1966, published in Notification No. S.O. 848 in Gazette of 
India dated the 13th March, 19617, under sub-section (3) 
of seCtion 17 of the Export (Quality Control and Inspec-
tion) Act, 1963. 
A copy of the Territorial Army (First Amendment) Rules, 
1967, published in Notificatio~ No. S.R.O. 92 'in Gazette of 
,Indill dated the 18th.MaTch, 1967. issued under section 14 
of the Territorial Army Act, 1948. 

(16) The following statements showing the action taken by the 
Government on various aSSUTances. promises and under-
takings mven by the Ministers during the various sessions 
of Lok Sabha:-

Fourth Lok Sabha 

1. Statement No.1 
Third Lok Sabha 

2. Supplementary Statement 
No. II. 
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First Session, 1967. 

SiXteenth Session, 1966. 
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3. Supplementary Statement 
No. V. 

4. Supplementary Statement 
No. IX. 

5. Supplementary Statement 
No. XII. 

6. Supplementary Statement 
No. XVII. 

7. Supplementary Statement 
No. XXV. 

Fifteenth Session, 1966. 

Fou·rteenth Session, 1966. 

Twelfth Session, 1965. 

Eleventh Session, 1965. 

Seventh SeSSion, 1964. 

(17) A COpy of the Emergency Risks (Goods) Insurance 
, (Amendment) Scheme, 1967, published in Notification 

No. S.O. 1009 in Gazette of India dated the 23rd March, 
1967 .. under sub-section (6) of section 5 of the Emergency 
Risks (Goods) Insurance Act, 1962: 

(18) A copy of the Emergency Risks (Factories) Insurance 
(Amendment) Scheme, 1967, published in Notification 
No. 8.0. 10lD in Gazette of India dated the 23-rd March, 1967, 

under sub-section (7) of section 3 of the Emergency Risks 
(Factories) Insurance Act, 1962. 

(19) A copy of the Certified Accounts of the National Coopera-
tive Development Corporation. New Delhi, for the year 
1965-66 along with the Audit Report thereon, under sub-
section (4) of section 17 of the National Cooperative Deve-
lopment Corporation Act, 1962. 

(20) A copy each of the following Notifications unde-r sub-section 
(2) of section 3 of the All India Services Act, 1951:-

(i) G.8.R. 26 published in Gazette of India dated the 7th 
January, 1967, making certain amendment to Schedule III 
to the Indian Administrative Service. (Pay) Rules, 1954. 

(ii) G.s..R. 347 published i.n Gazette of India dated the 18th 
March, 1967, making certain amendments to Schedule 
III to the Indian Police Service (Pay) Rules, 1954. 

(iii) G.S.R. 348, published in Gazette of India dated the 18th 
March, 1967, making certain amendment to Schedule III 
to the Indian Administrative Service (Pay) Rules, 1954. 
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(21) A copy of the Order published in Gazette of India dated the 
5th April, 1967, issued by the President under section 51 
of the Government of-Union Territories Act, 1963, rescind-
ing the Order dated the ard December, 1966 in relation to 
the Union territory of Goa. Daman and Diu. 

(22) A copy of 'Results of Bye-elections held between January, 
1965 and July, 1966'. 

(23) A copy each of the following Notifications under sulrsection 
(3) of section 48 of the Coffee Act. 1942:-

(i) The Coffee (Third Amendment) Rules, 1966. published in 
Notification No. G.S.R. 1907 in Gazette of India dated 
the 17th December, 1966. 

(ii) The Coffee (Amendment) Rules, 1967, published in Noti-
fication No. G.5.R. 112 in Gazette of India dated the 28th 
January, 1967. 

(24) A copy each of the following Notifications under sub-section 
(3) of section 33 of the Cardamom Act, 1965:-

(i) The Cardamom (Second Amendment) Rules, 1966, pub-
lished in Notification No. G.S.R. 1821 in Gazette of India 
dated the 3rd December. 1966. 

(ii) The Cardamom (Thi.rd Amendment) Rules, 1966. pub-
lished in Notification No. G.S.R. 1822 in Gazette of India 
dated the 3rd December, 1966. 

(25) A coPY each of the following Notifications under sub-sec-
tion (6) of section 3 of the Essential Commodities Act, 
1955:-

(i) The Cotton Control (Second Amendm~t) Order, 1966. 
published in Notification No. S.O.9607 in Gazette of 
India dated the 29th November, 1966. 

(ii) The Cotton and Staple Fibre Textile Mills (Regulation 
and Working) Order, 1966. published in Notification 
No. 5.0. 3966 in Gazette of India dated the 24th Decem-
ber, 1966. 

6. Messages from &ajya Sabha , 
Secretary "teported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 30th March. 1967, Rajya 
Sabha concurred in the recommendaltion of Lok Sabha to 
nominate seven members from Rajya Sabha to associate 
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with the Committee on Public Accounts 01 Lak Babhs for 
the term ending 011 the 31st March, 1968 and. communicat-
ed: the following names of members of Rajya Sabha who 
had been elected to the Committee:-

(1) Shrimati Devaki Gopidas 
(2) Shri P. K. Kumaran 
(3) Shri Om Mehta 
(4) &00 Gaure Murahari 
(5) Shri M. C. Shah 
(6) Dr. M. M. S. Siddhu 
(7) Shri B. K.P. Sinha 

(ii) That at its sitting held on the 30th March, 1967, Rajya 
Sabha concurred-in the recommendation of Lok Sabh'a to 
nominate five members from. Rajya Sabha to associate 
with the Committee on Public Undertakings of Lok 
Sabha for the term ending on the 31st March, 1968 and 
communicated the following names of members of Rajya 
Sabha who had been elected to the Committee:-

(1) Shri Arjun Arora 

(2) &hxi V. M. Chordia 

(3) 8hri Banka Behary Das 

(4) Miss Mary Naidu 

(5) 8hri Awadheshwar Prasad Sinha 

7. Reports and Minutes of Committee on Public Undertakings-laid 
on the Table 
(1) Secretary laid On the Table a copy of the Fortieth Report 

of the Committee on Public Undertakings (Third Lok Sabba) on 
Materials Management in Public Undertakings. 

(2) Secretary laid on the Table the Minutes of the sittings of 
the Committee on Public Undertakings relating to Thirty-second 
to Fortieth Reports (Third Lok Sabha). 

8. Personal Explanation under Rule 357 

&hri Shashi Bhushan made a personal explanation regarding 
certadn remarks about him made by SarvashTi Hardayal Devgun 
and Hukam Chand Kachwai in the House on the 23rd March. 1967. 
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9. ~ovenunent Bills-Passed 
(i) a:"he Mineral Products (Additional Duties of Excise and 

Customs) Amendment Bill, 1967. 
Discussion on the motion for consideration of the Bill moved 

on the 6th April, 1967, ,continued. 
The following members took part in the debate:-

(1) Shri Diwan Chand Sharma 
(2) _ Shri Shri Chand Goyal 
(3) Shri ChiJ?tamani Panigrahi 
(4) Shri George Fernandes 

Shri Krishna: Chandra Pant replied to the debate. 
The motion for consideration was adopted and clause-by-clause 

consideration was taken up. 
I- Clauses 2 and 3 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was. moved by Shri Krishna-
Chandra Pant. 

The motion was adopted and the Bill was passed. 

(ii) The Constitution (Twenty-first Amendment) Bill, 1967, 
as passed by Rajya Sabha. 

The motion fOT consideration of the Bill, as passed by Raj]a 
Sabha, was moved by Shri Y. B: Chavan. 

...... The following members took part in the debate:-
(1) Shri Atal Behari Vajpayee 
(2) Dr. Govind Das 
(3) Shri N. Dandekei 
(4) Shri C. K. Bhattacharyya 
(5) Shri G. Viswanathan 
(6) Shrt Anantrao Patil 
(7) Shri George Fernandes 
(8) SOO Mohammad Yunus Saleem 
(9) Shri Tulsidas. Sl*th .. . 

(10) Shri K. Lakappa 
(11) Shri Kushok Bakula 
(12) Shri M. Meghacbandra 

Shri Y. B. Chavan replied to the debate. 
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On the motion for consideration of the Bill, the House divided, 
Ayes 306; Noes Nil. The motion was adopted by a majority of the 
total membership of the House and by a majority of not less than 
two-thirds of the members present and voting. 

Clause-by-elause consideration was then taken up. 

On the motiDn for adoption of Clause 2, the House divided, 
Ayes aao; Noes 1. 

Clause 2 was adopted by a majority of the total membership of 
the House and by a majority of not less than twa-thirds of the 
m€mlbers present and voting. 

Clause 1, the Enactuig Formula and the Long Title were adopted. 

The motion that the Bill be passed was moved by Shri Y. B. 
Chavan. 

On the motion the House divided, Ayes 326; Noes Nil. 

The motion was adopted by a majority of the total membership 
of the House and by a majority of not less than two-thirds of the 
members persent and voting and the Bill was passed. 

10. Private Members' Bills-Introdueed 

(J.YThe Constitution (Amendment) Bill, 1967 (Amendment of V article 368) by Shri Nath PaL 

(2) The Constitution (Amendment) Bill, 1967 (Amendme"lt of 
a-rticZe 155) by Shri Nath Pai. 

(3) The Constitution (Amendment) Bill, 1967 (Amendment 
of the E:ghth Schedule) by H. H. Maharaja Dr. Karni Singh 
of Bikaner. 

(4) The Personal Liberties (Restoration) Bill, 1967 by Shri 
Yashpal Singh. 

(5) The Constitution (Amendment) Bill, 1967 (Amendment ot 
article 368) by Shri Yashpal Singh. 

(6) The Parliament (Prevention of Disqualification) Amend-
ment Bill, 1967 (Amendment of section 3) by Shri Yashpal 
Singh. 

(7) The Indian Telegraph (Amendment) Bill, 1967 (Amend-
ment of HCtion 5) by Shri Yashpal Slngh. 

(8) The Code of Civll Procedure (Amendment) Bill, 1967 
(Omi.tsicm of section 80) by Shri Nath Psi. 
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(9) The Constitution (Amendment) Bill, 1967 (Amen4ment of 
articles 105 and 194) by Shri Nath Pai. 

(10) The Constitution (Amendment) Bill, 1967 (InsertiOn of new 
. article 339A) by Shri s. M. Siddayya. 

11. Private Member's Bill-Under Consideration 

The Constitution (Amendment) Bill, 1967 (Amendment of 
articles 15 and 16) by Shri Era Sezhiyan. 

The motion for consideration of the Bill was moved by Shri Era 
Sezhiyan. 

The following members took part in the debate:-

(1) Shri Krishnan Manoharan 
(2) Pandit D. N. Tiwary 
(3) Shri Bedabrata Barua 
(4) Dr. M. Santoshan 
(5) Shri V. N. Jadhav 
(6) Shri Kameshwar Singh 
(7) Shri S. Kandappan 
(8) Shri C. K. Bhattacllaryya 
(9) Shri Sarjoo Pandey 

(10) Shri Tulsiram Dashrath Kamble 
(11) Shri Ram Sewak Yadav 
(12) Shri R. D. Bhandare 
(13) Shri Jagannathrao Joshi. 

The discussion was not concluded. 

12. Half-an-hour dls~on on Matters ~ ~ of ~ .. to 
Question 

Shri C. Janardhanan raised a half-an~hour discussion on points 
arisilng out of the answer given on the 28th March, 1967 to Starred 
Question No. 102 regarding Cochin Shipyard. 

Dr. V. K. R. V. Rao replied to the diBcussi.on. 

(Lok Sabha adjourned till 11' A.M. on Saturday, the 8th A,pril, .,. . . . '-1967).", . 
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LOK,~ABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Saturday, April 8, 1967/Chaitra 18, 1889 (Saka) 

No. 17 
1. Short Notice Question 

Short Notice Question No.9 addressed to the Minister of Steel 
Mines and MetalIs regarding abandoning of Coal Mines in Giridfu 
Collieries was orally' answered and supplementary questions were 
also answered thereon. " 

2. Calling Attention to Matter of Urgent Public Importance 
Shri D. N. Patodia called the attention of the Minister of Finance 

to the decision taken by the Aid India Consortium at its meeting 
held in Paris about the quantum of aid to be given to India in 1967-
68, 

The Minister of Finance made a statement in regard thereto. He 
also laid on the Table a cony of the Press Release issued at the end 
of the Aid India Consortium meeting in Paris on the 6th April, 1967. 

~ Question of Pri'Vilege 
The Minister of Home Affairs made a statement regarding 

question ~ privilege raised by Shri Kattwar Lal Gupta on the 
7th April, 1967 aIbout the failure M the Delhi Police to inform the 
Speaker. about the alleged arrest and release of Swami Brahama-
nand, M.P. on the 5th April, 1967. 

Shri Atal Behari Vajpayee moved the following motion:-

"That the question of privilege raised by Shri Kanwar Lal 
Gupta regarding the failure of the Delhi. Police to 
inform the Speaker, Lok Sabha, about the alleged 
arrest and release of Swami Braham anand, a member 
of this House, on the 5th April, 1967, be refecred to 
the Committee of Privileges with instructions to re-
port by the first d?, of the next Session." 

!rhe motion was adopted.../ 
[p.T.O. 
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4. Papers taid on the Tabte 

The following papers were laid on the Table:-

(1) A copy each of the following Notifications under sub-
section (3) of section 17 of the Export (Quality Control 
and Inspection) Act, 1963:-

(i) The Export of Cashew Kernels (Quality Control and 
Inspection) Second Amendment Rules, 1966, published 
in Notification No. S.O. 3603 in Gazette of India dated 
the 26th November, 1966. 

(ii) The Export of Rubber Belts (Inspection) Rules, 1966, 
published in Notification No. S.O. 80 in Gazette of India 
dated the 5th January, 1967. 

(iii) The Export of Electric Cables and Conductors (Inspec-
tion) Rules, 1967, published in Notification No. S.O. 836 
in Gazette of India dated the 10th March, 1967. 

(2) A copy of the Post-Graduate Institute of Medical Educa-
tion and Research, Chandigarh, Rules, 1967, published in 
Notification No. G.S.R. 460 in Gazette of India dated the 
29th March, 1967, under sub-section (3) of section 31 of 
the Post-Graduate Institute of Medical Education and 
Reseall'ch, Chandigarh, Act, 1966. 

5. President's Message 

The 8peaker communicated to Lok Sabha the following message 
dated the 6th April, 1967, from the President:-

"I have reCeived with great satisfaction the expression of 
thanks by the Members of the Lok Sabha for the Ad~ 
I delivered to both the Houses of Parliament assembled 
together on the 18th March, 1967." 

,.6~ ,Government Bill-Passed 

The Finance Bill, 1967. 

The motion for consideration of the Bill was moved by Shri 
Morarji R. Desai. 

The following memb,s took part in the debate:-

(1) Shri Piloo Mody 

(2) Shri Prabhu Dayal Himatsingka 
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(3) shri Yajna Datt Sharma 
(4) Shri Narendra Kumar Salve 

(Lok Sab1uL adjOtLrned at 1 P.M. and 
re assembled at 2 P.M.) 

(5) Shri P. C. Adichan 
(6) Shri Krishnan Manoharan 
(7) Pandit D. N. Tiwary 
(8) Dr. Ram Manohar Lohia 
(9) Shri Satya Narain Singh 

(10) Shri Mohan Swarup 
(11) Shrimati T. Lakshmi Kanthamma 
(12) Shri Kartik Oraon 

Shri Morarji R. Desai replied to the debate. 

The motion for consideration was adopted and clause-by-clause 
consideration was taken up. 

Clauses 2 to 5 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Morarji 
R. Desai. 

/-The motion was adopted and the Bill was passed. 
""1. *Statement under Direction 115 

Dr. Ram Manohar Lahia made a statement regarding certain 
statements made by the Prime Minister about a 9,iamond necklace 
presented to her by the King of Saudi Arabia. / - The Prime Minister made a statement in reply thereto. 

8. Government BilI-Passed 
The Essential Commodities (Amendment) Bill, 1967 

The motion for consideration of the Bill was moved by Shri 
Dinesh Sin:gh. . 

The following members took part in the debate:-

(1) Shri N. K. Somani 
(2) Shri Kanwar La! Gupta 

*Was taken up at 2 P.M. 
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(3) Shri N. C. Chatterjee 
(4) Shri Shantilal Shah 
(5) Sbri G. Viswanathan 
(6) Shri 5. R. Rane 
(7) Shri S. M. Banerjee 
(8) Shri K. G. Deshmukh 

(9) Shri R. Umanath 
(10) Shri Kashi Nath Pandey 
(11) Shri Madhu Limaye 
(12) Shri Mohan Swarup 

Shri Dinesh Singh replied to the debate. 

The motion for consideration was adopted and clause-by-clause 
consideration was taken up. 

Clause 2 to 5 were adopted. 

Clause 1, the Enacting Formula and the Long TiUe were alsO 
adopted. 

The motion that the Bill be passed was moved by Shri Dinesh 
Singh. 

The motion was adopted and the Bill was passed. 

(Lok Sabha adjourned sine die at 6-45 P.M.) 
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